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To,
T trar,

n. National Green Tribunal,
Principal Bench, Faridkot House.
Copemicus Marg,
New Delhi-l 10001.

sub:- Six monthly progress report of Gujarat State as per Hon'bre NGT order dated-

Ref:Jnterim report of Gujarat State submitted vide Ietter No. GpcB/LGL:NGT:MSW:

Hon'ble National Green Tribunal in o.A.No.606/2018, order dated-23102/2023. for State of
Gujarat, have issued specific directions to be complied for the Solid waste and Sewage
Management in Gujarat. Hon'bre chief Secretary, Govt. of Gujarat has taken immediate steps for
the compliance of Hon'ble NGT Directions for the Gu.iarat State.

Six monthly progress Report of the Gujarat State w.r.to directions of Hon,ble NGT in
O.A.606i2018 dated 23102/2023 is enclosed herewith foryour kind perusal.

Thanking You,

Yours Faithfull
1",${eail-

(D. M. THAKER)
MEMBER SECRETARY

(GUJARAT POLLUTION CONTROL BOARD)
Encl: As above

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

23/0212023 in O.A. No.606/201 8

33 (6) I 7 4 t 4 52 dated 0 6 / 0 5 /2023.

Respected Sir,

2613 



Copy to:

r I )The Member Secretary' , -' ' c"n,rur Porr*ion Control Board'

"Parivesh Bhavan"'
East Arjun Nagar'

New Delhi-110 032 For vour kind information with respect to Hon'ble
' ".ri"r o"i.Jz:. 02'2023 in o'A' 606i2018

NGT

{ 2 )The Secretary.'-'Minir,t, of Urban DeveloPment

Room Number-206 C'

Maulana Azad Road'

Niilun Stlu*un' Delhi - I l00l I For tour kind information with respecl to Hon'ble NGT

.'iJ' a.,"J z:.02.2021 in o A' 606/2018

r l tThe SecretarY'" Nrtional Mission for Clean Ganga'

r..t'itoor, Major DhYan Chand'

National Stadium' lndia Gate'

New Delhi, Delhi I 10002 For lour kind information with respect to Hon'ble NGT

ilJ,;,; D.02.2023 in o'A' 606/2018

t-']lx,:r:T:f i: H ealth & Environmental En gi neerin g organization'

Adviser (PHEE )' CPHEEO'

itri"i.irv "f 
H""ing and Urban Affairs'

Room No' 655A' ^ " i For vour kind intbrmation with respect to Hon'ble NGT

Nirman Bhawan' New Delht ;;"i;;i; rr'r)oil in o.4,.606/2018
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Hon'ble NGT order with O.A. no

606 / 2oIB Dated 23 I 02 I 2073

September 202 3

Urban Development and Urban Housing Department

Government of Gujarat
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Summary of Aation Taken

Directions issued by Hon'ble NGr for Gujarat sra'.€ o^211o212o23

1i

Secreta aras 26 & 65)

into by centralized mechanism at State level ( d.a 461

Amount of Rs.210O crorcs be credited to a separate ring-
fenced account wathin a month for utiliz ing for sewage and

solid waste management under the supervlsion of Chiaf

ls,.

10

'11

12

13

l4

'15

CorY'plotcd

2

3

4

1

a

5

6

The State may work out strategy to utilize rejects (inserts,
RDF, etc.) arising out of biomining of legacy wastc for proper

channelization within one month (para 33).

The issues relating to compliance of STPs with standards
and utilization of treated sewage be monitored and looked

Ongoin g

lmmediate efforts b€ made for ensuring connectivity with Onsoins (December 2024)
STPs having treatment capacity of 4754 MLD ata 3/

Complctcd

Onsoins (octobcr 2o23)

Ongoing

Ongoing

Ongoing

OnBoine (December 2o24)

Complotcd

Complcted

Complotcd

SBM llurrl to updatc

Ongo ng actrv t os by MollUA

Chief Secretary may immediately 5et up orientation
programme on regular basis at appropriate institutional

level to deal with environmental issues (para 53).
MoUD may r€view utilization of capacities ot STPs

established and utilization of treatcd sewage (para 60)

Ministry of Power and Ministry of Non-Renewal Energy
(MN RE ) may hasten the process of setting up of waste to

energy proiects and lBy down rollang plan (para 60).

CPCa and Mo EF&CC may specifically issue directions on
management of reiects out of biomining processes of

legacy waste to avoid haphazard disposal/dumping (para
60).

Chief Secretary may set up a centraliz€d single window
mechanism for planning, capacity building and monitoring

ent at the state level (para 56)

State level Monitoring Mechanism be set up under Chiel
Secretary and District level Monitoring Mechanism under
District Magistrate for monthly review starting lrom 1st

March 2023 (para 62).
Community compost pits (15725) b€ properly maintained,
ensuring that compost produced is tully utililed (para 31)

MoUD with MoEF&CC and CPCB may look into applicability
of standards for STP5 based on mode of disposal (para 60)

MoUl) with Mrnrsrry of Agr,culture ano vinisiry o' Chemrrrl
and tcrtilirer may maximize use of treated sewage and the

MoUD with Ministry ofAgricullure and

Ministry oI Chemrcal and Fertilizer

CPCB rn ( onsullal'on wilh some ol tro Stdtes PCBS and
\4unic.p.rl Corporarrons may work out environmentally safe
method5/options lor their use within one month (para J5) 

I
Plastic waste and construction and demolition waste
processing plants be set up ensuring that bio-medical,

hazardous, and E- waste are not co-mingled and treated
with solid waste (para 36).

.ompost and reviewinc subsidy policy (para 60l. I

2616 



1. Directions issued by Hon'ble NGT - Amount of Rs. 2100 crores be credited to a separate rinq-fenced

account within a month for utilizin g for sewage and solid waste management under the supervision

of Chief Secretary (paras 26 & 65)

Relevant Para -
(Para-26)

It is seen from the data presented by the Chief secretary that there still exist gaps in management of
solid and liquid waste. Such gap has increased after last consideration. Thus, there is no benefit of
considering mere future promises which have been breached in the past. Current violations are

actionable as damage to the victims as a result of pollution is irreversible for which accountability

cannot be avoided. Entirety of current solid waste generated is not beang processed which requires

continuing additions being added to the data of legacy waste. The Chief Secrctary, Gujarat submits

that there is improved governance on the subject and further initiatives are planned which will soon

result in bridging the exasting gaps in solid and liquid waste management. He submits that adequate

funds are golng to be allocated for the purpose, in the light of rate of compensation awardcd in such

cases. Without commenting of promised improvement in future, on the pattern of compensation

awarded an respect of other States. compensation of Rs. 2100 crores may be liable to be levied for the
past violations Rs. 2010 crores for dischar8e of untreated sewate, Rs. 80 crores for letacy waste

shown by data and Rs. 10 crores for continuing unprocessed waste to be also factored in as le8acy

waste till gap is addressed, hopefully soon. However, in view of statement of the Chief Secretary that
a sum of Rs.2100 crores will be voluntarily credited forthwith to a ringfenced account for being spent

within one year to bridge the gaps in wastc management as per specific action plan, it may not be

necessary to direct levy of compensation on polluter pays principle.

(Para-65)

The Chief Secretary, Gujarat fairly accepts that there is gap of about 1005 MLD in sewage generation

and treatment and legacy waste of 255 Lakh MT as well as 1452 TPD of unprocessed waste. ln normal

circumstances, the State would be liable to pay compensation of about Rs. 2100 crore at the scale of
compensation fixed in other States. However, it is stated that amoLrnt of Rs.2100 crores will be

credited to a separate ring- fenced account within a month for the purpose to utilize for sewage and

solid waste management under the supervision of Chief Secretary

Action Point and Action Taken- Completed
. Ring fenced account to be opened and Rs.2100.r to be audited tor the utiliration purpoie of

SewaSe Manatement and Solid Waste Management in state of Guiarat
. Ring fenced account opened for INR 2100
. Disbursement of INR 600 Crores for utilization has been approved by Hon'ble CS through this

rint fence account.

Sr No
Funding scheme/Agency

lneceivea 
{cr}

1 Swachh Bharat Mission (SBM) lso
2 Gujarat Urban Development Company lsoo
3 Gujarat Water Supply and Sewerage Board (GWSSB) looo
4 Gujarat Urban Development Mission hro
5 Swarnim Jayanti Mukhyamantri Shaheri Vikas Yojana {5.lMMSVY)lsoo

fotal lzroo

Time Period ' within one month (up to 31/03/2023)

Concerned Department/Authority - UDD, Finance Department, 5BM, RDA
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2 Directions issued by Hon'ble NGT The State may work out strategy to utilize reiects (inert, ROF,

et..) arisine out of biomining of legacy waste for proper channelization within one month (para 33).

Relevant Para:

(Para 33) The data shows that out of 255 lakh MT of legacy waste, 142 lakh MT has been remediated

leaving 113 lakh MT is yet to be remedied. On one of such sites at pirana, Ahmedabad, we observe

that out of 84 acres of land 38 acres has been reclaimed by clearing 76 out of 125 lakh MT of waste.

24.88 lakh MT of rejects (which are reported to be inert) have been used for landfill and in building

developmental projects like riverfront and Gandhi Ashram redevelopment etc. Further, waste having

some calorific value like plastics - with potential for use as Refused Derived Fuel (RDF) have been

used in industries like cement production etc. The State may need to have strategy on these aspects

for all legacy waste sites.

Action Point and Action Taken - Completed

Total 172.66 Lakh MT legacy waste remediated.

lnstructions issued by SBM to ULBs through letter dated 20103/2023.

Quantification of Rejects.

Preparation of Action Plan for utilization of Rejects:

, Landfill for inert
lj Plastic/RDF for co-processing in cement plants

Legacy waste remediation projects have been part of Solid Waste Action Plan approved by Gol.

Compliance of guidelines published by CPCB for bio-mining of Legacy waste under SWM Rules-
2016.

Model RFP is prepared Ior le8acy waste remediation in which clauses related to proper disposal
of rejects out of biomining of legacy waste are included. Model RFP is circulated to uLBs in

December 2022.

An action plan has been chalked out and all the ULBs across Gujarat shall be able to remediate
the lc8acy waste on or before December 2023.

Time Period - Within one month (up to 31/03/2023)

Concerned Department/Authority UDD, ULBs, GPCB

3. Directions issued by Hon'ble NGT - CPCB in consultation with some of the States PCBS and Municipal
corporations may work out environmentally gafe methods/options for their {legacy waste dump
sites) use within one month (para 35).

Relevant Para -
As a ready mentioncd earlier, legacy wastc dump sites have resulted in hute damage to the
environment and populatron in the vicinity of such dump sites who have suffered in safety, health,
and comfort. For compensating them for such damage, one third of land occupied by legacy dump
sites (on reclarration) needs to be reserved for dense forest and in the process of afforestation,
Campa Funds can be utilized in accordance with the provisions of Compensatory Afforestation Fund

Mana8ement and PlanninB Authority Act, 2016 (CAMPA Act). One third of reclaimed land out of the
said dump site needs to be reserved for integrated waste management facilities. Remaining one third
can be used for any other purpose, consistent with the above purposes, including a part of it being
utilizcd for monetizing if funding rs required for tackline the legacy waste. l-egacy waste clearance has

to be in minimum further time as laid down statutory timelines have already expired, and serious
damage is taking place. lt may be noted that remediation of legacy sites may be one time affair and
such situations should not arise in future- Bioremediation followed by bio,mining has to be executed
in accordance wrth the Guidelines/SoP laid down by CPCB8 and the residues/rejects arisint out of
such processes are to be properly utiiized and managed with well,defined destinations. Having regard
to the fact that significant quantity of rejects is generated out of biomining processes, CPCB in
consultation with other concerned agencies, including some of the States pCBs and Municipal
Corporations may work out environmentally safe methods/options for their use. lt may elaborate
para 4.3 of its guidelines and issue operative directions partjcularly for such cities having si8nificant
quantities of legacy waste. Once remediation is done at one site, repeated tendering may be avoided,
and instead standardized rates be worked out for the execution of similar remediation to same time,

2618 



or such execution be done Departmentally. Use for land to be reclaimed be declared in advance so

that further steps can be taken in that directjon. This is in line with order of this Tribunal dated
11.10.2022 in OA No. 300/2022, ln re: News item published in News 18 dated 26.04.2022 titled
"Delhi: Massive Fire at Bhalswa Dump Yard, Fourth This Year; 13 Fire Tenders on Spot".

Action Point - Ongoing
. Compensation to the population in the vicinity of the legacy waste dump site
. Funds to be reserved for dense forest and in the process of afforestation, in accordance with the

provisions of CAMPA Act
. Guidelines/SoP laid down by CPCB and the residues/rejects
. CPCB shall coordinate with SPCB/Municipal Corporations and ULBs to workout environmentally

safe methods/options for use of residues/rejects
. To avoid repeated tendering and instead standardized rates be worked out for thc execution of

legacy waste remediation at ULB level

Action taken
. Model RFP is prepared for legacy waste remediation in which clauses related to proper disposal

of rejects out of biomaning of legacy waste are included. Model RFP is circulated to ULBS in

0ecember 2022.
. Some general terms and conditions for agencies for work out environmentally 5afe methods

added in Model RFP.

. As per MoHUA Gol guideline standardized rates max. Rs. 550/ Per MT decided and approved.

Time Period - Ongoing Activity (October 2023)

Concerned Department/Authority - UDD, SBM, RDD

4. oirectionr issued by Hon'ble NGT - Plastic waste and construction and demolition waste processing

plants be set up ensurint that bio-medical, hazardous, and E_ waste are not co_mingled and treated
with solid waste (para 36).

Relevant Para:

(Para 36)

Thus, execution plan relating to management of municipal solid waste for both lJrban and Rural areas

may include setting up of new facilities and augmentation of existing waste processing plants

(centralized and decentralized) for un-processed waste. Bioremediation/bio-mining process need to
be executed as per cPcB guidelines and the stabilized organic waste from biomining as well as from

compost plants need to comply with laid down specifications. Other material recovered during such

processes be put to use through authorized dealers/handlers /users instead of unorganized disposal.

Further, instead of creating more dumping sites for waste generated on day to_day basis, waste

processing plants already set up be fully utilized so that no further legacy waste is generated.

Simultaneously, plastic waste and construction and demolition waste processing plants be also set up

ensuring that bio-medical, hazardous and E-waste are not co-mingled and treated with solid waste. lt

mav be worthwhile to take into consideration guidelines on the subiect issued by the Ministry of

Urban Development, Gol titled "Waste to Wealth" on 2.10.2017 under Swachh Bharat Mission

Actioh Point:
. Plan relating to management & treatment of municipal solid waste for both Urban and Rural

areas to be prepared.

. Execution of plan for setting up of new facilities and for augmentation of existing waste

processing plants (centralized and decentralazed) for un-processed waste-

. Action plan for waste processing plants shall be fully utilized so that no further legacy waste is

generated.

. Action plan for not to co-mingled other waste and treated with solid waste

Action taken
. Under SBM 2.0 we prepared action plan for MsW. Gol has approved Rs.7644-72 cr Action plan

for Solid Waste Management components under SBMU 2.0.
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Apart from that the instructions are also issued by SBM to ULBs through letter dated 20/O3/2023

Under SBM 2.0 grant released to ULBs for developing MRF cum RDF Plant for Plastic waste letter

dated o9l08/2023.

Time Period - OngoinB Actrvity

concerned Department/Authority " CPC8, GPCB, UDD, SBM, RDD

5. Directions issued by Hon'ble NGT lmmediate efforts be made for ensuring connectivity with STPS

having treatment capacily ol 4754 MLD (para 37).

Relevant Para:

(Para 37)

The data presented shows gap of about 1005 MLD in generation and treatment of sewa8e.

Appropriate treatment of such wasle has to be undertaken ensuring that no fecal contaminants are

discharged into water streams/ponds/rivers or in coastal or estuarine areas. The STPS set up so far

need to be properly operated and to remain compliant with the standards. Treated sewage needs to
be utilized for secondary purposes. lmmediate efforts need to be made for ensuring connectivity with

STPs having treatment capacity of 4754 MLD.

Action Point:
. Planning for a gap of 1005 MLD sewage Beneration and treatment ensuring that no fecal

contaminants are discharged into water streams/ponds/rivers or in coastal or estuarine areas.

. Agencies to be identified for drainage connection with STPS (Timelines for completion of all UGo

HH connections under lanbhagidari Scheme - October 2023)

. lmplementation of drainage network work within the stipulated time. (Phase ll of Sewerage

Network undertaken in S.IMMSVY for all respective Nagarpalikas)

Actior taken
. The gap has been reduced from 1005 MLD to 770 MLD through installation of new STPS thus

increasing the treatment capacity, ensuring HH connectaons and augmentataon of sewerage

network.

Time Period - Oneoing Activity (December 2024)

Concerned Department/Authority - CPC8, GPCB, UDD, SBM, RDD

6. Directions issued by Hon'ble NGT - The issues relating to compliance of STPS with standards and

utilization of treated sewage be monitored and looked into bV centralized mechanism at State level
(para 46)

Relevant Para:
(Para 46)

We find that while STP5 of 4754 MLD capacity are available, only 3409 Mto as being treated out of
4414 MLD being generated. Further, STPS of 133 MLD installed capacity be made compliant with the
prescribed standards- This aspect needs to be looked into on continuous basis by a centrali2ed
mechanism which may be set up within a month.

Action Point -

. Evaluation of STP5 capacity and drainate connections

. Action Plan to be prepared for treatment of Total sewage generation in Gujarat (plans prepared
under AMRUT 2.0, SIMMSVY, Smart Cities & AMRUT)

. A8encies to be identilied for STP and drainage connections - ongoing

. lmplementation of drainaee connection work within stipulated period (All the UGD HH
connections under lanbhagidari Scheme to be completed by Oct 2023)
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ICCC to be established to monitor the sewerage generation, collection, and treatment at the

State Level.

Action taken
. New projects are under planning for augmenting the sewerage 8ap through AMRUT 2.0 and

SJMMSVY by provlding new sTP plants and undereround drainage network considering the future
population and expansion of city limits

Time Period - ongoing

Concerned Department/Authority - CPCB, GPCB, UDD, SBM, RDD

7. Oirections issued by Hon'ble NGT - Chief secretary may immediately set up orientation programme

on regular basis at appropriate institutional levelto dealwith environmental issues (para 53)

Relevant Para:

(Para 53) ln order to facilitate expeditious execution of sewage and solid waste management projects,

the Chief Secretary may consider suitable orientation/interaction proBrams for District Magistrates or

other concerned officers to improve environmental Eovernance

Action Point:
. Committee should be constituted under the Chairmanship of Hon'ble Chief Secretary for

orientation/interaction/implementation programs for Solid and Sewage waste managcment and

to improve environmental governance.

. District Magistrates mu5t take ownership for monitoring of sewage and solid waste managemcnt

and regularly providing report to Chief Secretary on monthly basis.

Action taken
. Regular orientation/interaction with District Magistrates or other concerned officers for progress

. As per guidelines of AMRUT2.o and SBM 2.0, State Level High Powered Committec {SHPC) is

formed through GR d ated 5lO3/2O22. The same SHPC will remain for Amrut 2.0.

. Ihe SHPC for sBM 2.0 has been formed through GR dated 2810212022

Time Period - On going

Concerned Department/Authority - Hon'ble Chief Secretary, District Magistrates, UDD, SBM, CPCB,

GPCB

oirections issued by Hon'ble NGT - MoUD may review utilization of capacities of STPs established and

utilization of treated sewage (para 60)

Relevant Para:

(Para 60)

Based on interaction with 26 States/UTs extensively on the issue of solid and sewage waste

management, we are of the view that Central Ministries and Departments need to facilitate

States/UTs to effectively execute centrally sponsored projects. This will include utilization of waste for
defined purposes anvolving components of central fundinS. Some such aspects incLude (i) utilization of
installed STPS are fully utilized remaining unutilized due to lack of connectivity which can be overseen

by MoUD. Utilization Ior treated sewage should be taken as an integral part of the sewaBe treatment

planning with STPs. (ii) looking into applicability of standards for sewage treatment in Urban and Rural

areas, considering the usage of treated sewage and mode of disposal under the Watcr lPrevention

and Control of Pollution) Act. 1974. This can be done by MoUD, MoEF&CC and CPCB under the

coordination of MoUD; (iii) maximizing use of treated sewage and the compost madc out of municipal

solid waste as full or partial substitute of fertilizer and ultimately reviewinB subsidY issue which may

8
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9

be done undcr joint coordination of MoUD and Ministry of Agriculture and Ministry of Chemical and

Fertilizer (iv) process of setting up of waste to energy projects as per applicability in cities and towns

with specified technologies and ensuring compliance with environmental norms by Ministry of Power

and Ministry of Non-Renewal Energy (MNRE). We have already cleared that such projects may be kept

out of the scope of environmental clearances but taking due care based on siting and preventing

human health damages (v) specific directions on management of rejects out of biomining processes of

legacv waste to avoid haphazard dlsposal/dumplng by CPCB and MoEF&CC

Action Point:

co-ordination of MoUO with MoEF&CC and CPCB to facilltate Gujarat State for effective erecution
of centrally sponsored proiects for:
. Monitoring of STPS for capacity utilized through SCADA System and proposed Central Monitoring

Centre at the State Level

. Utilization for treated sewage should be taken as an integral part of the sewa8e treatment
planning with STPs. (State Action Plan for formulation of projects for reuse of treated wastewater

should be prepared)

. Applicability of standards for sewage treatment in Urban and Rural areas, considering the usage

of treated sewage and mode of disposal

. Expedite Process of setting up of waste to energy projects as per applicability in cities and towns

with specified technologies and ensuring compliance with environmental norms

. To review existing and proposed Waste to Energy project at regular interval for ensuring

comp'iance with environmental norms

Action taken
. Process of setting up of waste to enerty projects has been started
. One operational WTE Plant at lamnagar, 5 under progress and planned to be completed by

Decembcr 2024

Time Period - Ongoing

Concerned Department/Authority - MoUD, MoEF&CC, CPC8, UDD, RDD, ULBs

Directions issued by Hon'ble NGT - Ministry of Power and Ministry of Non Renewal Energy (MNRE)

mav hasten the process of setting up of waste to energy projects and lay down rolling plan (para 60)

Relevant Para:

(Para 50) Based on interaction with 26 States/UTs extensively on the issue of solid and sewage waste

management, we are of the view that Central Ministries and Departments need to facilitate
states/UTs to effectively execute centrally sponsored projects. This will include utilization of waste for
defined purposes involving components of centralfunding. Some such aspects include (i) utilization of
installcd STPS are fully utilized remaininB unutilized due to lack of connectivity which can be overseen

by MoUD. Utili2ation for treated sewage should be taken as an integral part of the sewage treatment
planoing with STPs. (ii) looking into applicability of standards for sewage treatment in L,rban and Rural

areas, consjdering the usage of treated sewagc and mode of disposal under the Water (Prevention

and Control of Pollution) Act. 1974. This can be done by MoUD, MoEF&CC and CPCB i]nder the
coordination of MoUD; (iii) maximizinB use of treated sewage and the compost made out of municipal
solid waste as full or partial substitute of fertilizer and ultimately reviewinB subsidy issue which may
be done under joint coordination of MoUD and Ministry of Agriculture and Ministry of Chemical and
Fertilizcr (iv) process of setting up of waste to energy projects as per appiicability in cities and towns
with specified technologies and ensuring compliance with environmental norms by Ministry of Power

and Ministry of Non Renewal Ener8y (MNRE). We have already cleared that such projects mav be kept
out of the scope of environmental clearances but taking due care based on siting and preventing

human health damages {v) specific directions on management of rejects out of biomining processes of
legacy waste to avoid haphazard disposal/dumping by CPCB and MoEF&CC
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Action Point:

Co-ordination of MoUD with MoEF&CC, Ministry of Power, and Ministry of Non Renewal Energy and

CPCB to facilitate Gujarat State for effective execution of centrally sponsored projects for:

Expedite Process of setting up of waste to energy projects as per applicability in cities and towns

with specified technologies and ensuring compliance with environmental norms

To review existing and proposed Waste to Energy proiect at regular interval for ensurinB

compliance with environmental norms

Actioh taken
. one operational WTE Plant at lamnagar, 5 under progress and planned to be completed by

December 2024

Time Period - ongoing; within 6 months (December 2024)

Concerned Department/Authority - MoEF&CC UDD, lrrigation department, SBM, Ministry of

Agriculture and Ministry of Chemical and Fertilizer CPCB, GPCB

10. Directions issued by Hon'ble NGT - CPCB and MoEF&CC may specifically issue directions on

management of rejects out of biomining processes of legacy waste to avoid haphazard

disposal/dumping (para 60).

Relevant Para:

(Para 60)

Based on interaction with 26 States/UTs e$ensively on the issue of solid and sewage waste

management, we are of the view that Central Ministries and Departments need to facilitate

States/LJT5 to effectively execute centrally sponsored projects. This will include utilization of waste for

defined purposes involving components of central funding. Some such aspects include (i) utilization of

installed sTPs are fully utilized remaininS unutllized due to lack of connectivity which can be overseen

by MoUD. Utilization for treated sewage should be taken as an integral part of the sewage treatment

planning with STPS. (ii) looking into applicability of standards for sewaee treatment in Urban and Rural

areas, considering the usage of treated sewage and mode of disposal under the Water (Prevention

and Control of Pollution) Act. 1974. This can be done by MoUD, MoEt&CC and CPCB under the

coordination of MoUD; (iii) maximizing use of treated sewage and the compost made out of municipal

solid waste as full or partial substitute of fertilizer and ultimately reviewing subsidy issue which may

be done under joint coordination of MoUD and Ministry of Agriculture and Ministry of Chemical and

Fertilizer (iv) process of setting up of waste to energy proiects as per applicability in cities and towns

with specified technologies and ensuring compliance with environmental norms by Ministry of Power

and Ministry of Non'Renewal Energy (MNRE). We have already cleared that such proiects may bc kept

oLrt of the scope of environmental clearances but taking due care based on siting and preventang

human health damages (v) specific directions on management of reiects out of biomining processes of

legacy waste to avoid haphazard disposal/dumping by CPCB and MoEF&CC.

Action Point and Action taken- Completed

Co,ordination of MoUD with MoEF&CC and CPCB to facilitate Guiarat State for effective execution of

centrally sponsored projects for:

Specific directions to be prepared by CPCB and MoEF&CC for management of rejects out of bio

mining processes of legacy waste to avoid haphazard disposal/dumping

A model RFP for Legacy Waste remediation has been prepared by SBMU and circulated to all

Nagarpalikas and has been instructed that legacy waste must be remediated using

Bioremediation and biomininB process as per Central Pollution Control Board (CPCB) guidelines

for disposal of Legacy Waste (Old Municipalsolid Waste), published in February,2019 of Chapter

4.0 (Methodology) norm.
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Time Period wrthin 6 months

Concerned Department/Authority - Gularat Urban Development, lrrigation department, MoEF&CC

SBM, Ministry of Power and Ministry of Non Renewal Energy, Ministry of Urban Development,
Ministry of Agriculture and Ministry of Chemical and Fertilizer CPCB, GPCB

11. Oirections issued by Hon'ble NGT - Chief Secretary may set up a centralized single window
rrcchanism for planning, capacity buildint and monitoring of waste management at the State level
(para 56)and.

Relevant Para

(Para 56) ln the liBht of above observations, it appears that there is need for paradigm shift in

handling of the situation. The nagginB problem of waste management stares the administration in the
face and aemains unresolved to the detriment of environment and public health. First change
required is to set up a centralized single window mechanism for planning, capacity building and
monitoring of waste management at the State level. Of course, local authorlties have to do their duty
and stocktaking at the district levels may continue but subject to supervision and control of such
mechanism. lt should be headed by an office. of the rank of Additional Chief Secretary with
representation from concerned departments - Urban Development, Rural Development, Environment
and Forest, Atriculture, Water Resources, Fisheries and lndustries. The mechanism should be working
on fulltime basis. rts functions should include preparing a comprehensive blueprint, periodic review of
progress in brid8ing the gaps ill sewage and solid waste management and establishing, continuous
interaction with the stakeholders, including experts and institutions, concerned departments,
community members and all other stakeholders. There must be a continuous training programme for
those involved in execution of waste management projects. ln this regard reference is made to recent
order of thc Tribunal dated 23.O7.2O23 in M.A. No. 9al2o22 in OA No. 180/2021, Mukul Kumar vs.
State of Uttar Pradesh & Ors. lt was held that training must be planned for probationers and in service
officers, particularly those who have to serve as District Magistrates to implement DEPs including
scwage and solid waste management

Action Poant and Action taken - Completed

To set up a centrali2ed single window mechanism for planning, capacity building and monitoring
of waste management at the State level under the Chairmanship of Hon'ble Chief Secretary
Committee should be constituted headed by ACS to prepare a comprehensive blueprint, periodic
review of progress in bridging the gaps in sewage and solid waste management and establishing,
continuous interaction with the stakeholders, including experts and institutions, concerned
departments, communitV members and all other stakeholders.
The framework for the committee has been prepared and under consideration Sanitation
response unit for responding emergency incidents ard setting up of Central Monitoring Systern
for continuously monitoring the quality of sewerage at all the STPS at the State Level through
SCADA system - approval for Hon'ble Chief Minister

Time Period - within 1 month

Concerned Department/Authority - Hon'ble Chief secretary, UDD, SBM, Gujarat Rural
Devclopment Department, District Collector

12. Directaons issued by Hon'ble NGT State level Monitoring Mechanism be set up under Chief
Secretary and District level Monitoring Mechanism under District Magistrate for monthly review
starting from 1st March 2023 {para 62).

Relevant Para

(Para 62) We hope in the light of interaction with the Chief Secretary, the State of Gujarat will take
further measures in the matter by innovative approach and stringent monitoring, ensuring that 255
lakh MT of legacy waste as well as 1452 TpD of unprocessed waste and 1OOS MLD liquid waste
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generation and treatment are bridged at the earliest, shortening the proposed timelines, adopting

alternative/anterim measures to the extent, and wherever found viable. Restoration plans need to be

executed at the earliest simultaneously in all districts/cities/ towns/ villages in a time bound manner

without further delay with well laid monitoring mechanism at State and District level District

Magistrates must take ownership for monitoring of sewage and solid waste management and

regularly providint report to Chief Secretary on monthly basis and overall compliance be ensured by

Chief Secretary for which regular meetings be conducted.

Action Point and Action taken - Completed

Committee should be constituted under the Chairmanship of Hon'ble Chief Secretary for

orientation/interaction/implementation programs foa Solid and Sewage waste manaBement and

to improve environmental governance-

Regular orientation/interaction with District Magistrates or other concerned officers for progress

District Magistrates must take ownership for monitorinB of sewage and solid waste management

and regularly providing report to Chief Secretary on monthly basis.

Biweekly meetings under the chairmanship of ACEO, GUDM to monitor the progress of solid

waste and liquid for all ULBs in Gujarat

Eesides this, monthly meetings are scheduled at district level under the chairmanship o{

respective District Magistrates to review the works

Time Period - From 1" March 2023

Concerned Department/Authority - Hon'ble Chief secretary, UDD, SBM, RDD, District Co lector, ULBs

13. Directions issued by Hon'ble NGT - CommunitY com oost oits (15725) be properlv maintained,

ensuring that compost produced is fully utilized (para 31)

Relevant Para -

{Para 31) ln case of rural waste, management of waste has to be ensured for all 18,346 villages

Community compost pits as proposed numbering 15,725 need to be properly mainttined and

compost produced as per standards and fullY utilized

Action Point: Ongoing activities by SBM Rural

. Awareness program for proper segreSation of Bio_degradable waste for composting

. Action Plan for utilization of compost material

. Waste management to be ensured for all 18,346 villages

Time Period - Within s x months (up to 31/08/2023)

Concerned Department/Authority - UDD, SBM, RDD

14. Directions issued by Hon,ble NGT - MouD with MoEF&cc and CPCB may look into applicability of

standards for STPS based on mode of disposal (para 60).

Relevant Para:

(Para 60)

Based on interaction with 26 states/uTs extensively on the issue of solid and sewaSe waste

management, we are of the view that Central Minastries and Departments need to facilitatc

states/uTs to effectively execute centrally sponsored projects. This will include utili2ation of waste for

defined purposes involving components of central fundinS. some such aspects include (i) utilization of

installed sTPs are fully utilized remaining unutilized due to lack of connectivity which can be overseen

by MouD. utilization for treated sewa8e should be taken as an integral part of the sewa8e trcatment

planning with STP5. (ii) lookinC into applicability of standards for sewage treatment in Urban and Rural

areas, considering the usate of treated sewage and mode of disposal under the watcr (Prevention

Other Departments:
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and Contro of Pollution) Act. 1974. This can be done by MoUD, MoEF&CC and CPCB under the
coordination of MoUD; (iii) maximrzing use of treated sewage and the compost made out of municipal
solid waste as full or partial substitute of fertilizer and ultimately reviewing subsidy issue which may
be done under joint coordination of MoUD and Ministry of Agriculture and Ministry of Chemical and
Fertilizer {iv) process of setting up of waste to energy projects as per applicability in cities and towns
with specified technologies and ensuring compliance with environmental norms by Ministry of Power
and Ministry of Non Renewal Energy (MNRE). We have already cleared that such projects may be kept
out of the scope of environmental clearances but taking due care based on siting and preventang

human health damages {v) specific directions on management of rejects out of biomining processes of
legacy waste to avoid haphazard disposal/dumping by CPCB and MoEF&CC.

Action Point: Ongoing activities by MoHUA

Co-ordination of MoUD with MoEF&CC and CPCB to facilitate Gujarat State for effective execution of
centrally sponsored projects for:
. Applicability of standards for sewage treatment in Urban and Rural areas, considering the usage

of treated sewage and mode of disposal
. Maximum use of treated sewage and the compost made from municipal solid waste as full or

partial substitute of fertilizer
. To review subsidy issue which may be done under joint coordination of MoUD and Ministry of

Agri.ulture and Ministry of Chemical and Fertilizer

Time Period - within 6 months

Concerned Department/Authority - MoUD, Agriculture Oepartment, Chemical Fertilizer Department,
MoEF&CC, CPCB, UDD, lrrigation Department, ULBs, GPCB

15. Oirections issued by Hon'ble NGT - MoUD with Ministry of Agriculture and Ministry of Chemical and
Fertilizcr may maximize use of treated sewage and the compost and reviewing subsidy policy (para

r,0)

Relevant Para:
(Para 60) Based on interaction with 26 States/UTs extensively on the issue of solid and sewage waste
management, we are of the view that Central Mini5tries and Departments need to facilitate
Statcs/l..JTs to effectively execute centrally sponsored projects. This will include utilization of waste for
defined purposes involving components of central funding. Some such aspects include (i) utilization of
installed STPs are fully utilized remaining unutili2ed due to lack of connectivity which can be overseen
by MoUD. Utilization for treated sewage should be taken as an integral part of the sewage treatment
planning with sTPs. {ii) looking into applicability of standards for sewage treatment in Urban and Rural
areas, considerin8 the usage of treated sewage and mode of disposal under the Water (prevention
and Control of Pollution) Act. 1974. This can be done by MoUD, MoEF&CC and Cpcg under the
coordination of MoUD; (iii) maximizine use of treated sewage and the compost made out of municipal
solid waste as full or partial substitute of fertilizer and ultimately reviewing subsidy issue whjch may
be done under loint coordination of MoUD and Ministry of Agriculture and Ministry of Chemical and
Fertilizer (iv) process of setting up of waste to energy projects as per applicability in cities and towns
with specified technologies and ensuring compliance with environmental norms by Ministry of power

and Ministry of Non-Renewal Energy (MNRE). We have already cleared that such projects may be kept
out of the scope of environmental clearances but taking due care based on siting and preventinB
human health damages (v) specific directions on management of rejects out of biomining processes of
legacy waste to avoid haphazard d is posal/d um ping by CPCB and MoEF&CC.

Action Taken: MoUD with Ministry of Atriculture and Ministry of Chemical and Fertilizer

Co-ordination of MoUD with MoEF&CC, Ministry of Agriculture and Ministry of Chemical and Fertjlizer
and CPCB to facilitate Gujarat State for effective execution of centrally sponsored projects for:
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Maximum use of treated sewage and the compost made from municipal solid waste as full or
pa rtia I substitute of fertllizer

To review subsidy issue which may be done under joint coordination of MoUD and Ministry of
Agriculture and Ministry of Chemical and Fertilizer

Time Pe.iod - within 6 months

Concerned Department/Authority - MoEF&CC UDD, lrrigation department, SBM, Ministry of
Agriculture and Ministry of Chemical and Fertilizer CPCB
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o)s[c

GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

No. (iPCB/L(iL:NGT:MSW:33(6) ?Ll I Ll52 6 t'{AY ?S23

Respected Sir,

Hon'ble National Green Tribunal in O.A.No.606/2018, Order dated -2310212023, for State

ol (iujunrt. harc issued specilic directiorrs to be complied for the Solid Waste Management and

\cu irgc \lirnascrrrcnt in (iujarat.

I-lon'ble Chief'Secretary, Govt. of Gujarat has taken immediate steps for the compliance

NGT Directions for the Gujarat State as under:

o Guiarat Urban Development Mission has opened Bank Account on 14/0312023 in ICICI

lllnk lirl Rinc l'cnced lund & deposited Rs.2l00 Crores as per the direction of the

llon'ble NC l.

o State Level Monitoring Committee (SLMC) has been constituted under the Chairmanship

of Hon'ble Chief Secretary vide order dated 14103/2023 for regular monitoring of Solid

\\ aste Manaecrrent and Servage Management in Gujarat. SLMC meetings has been

conductcd on l7l03/201--i and 2-610412023 for exhilarating the compliances

o District Level Monitoring Committee(DLMC) has been framed under the Chairmanship

of the concern District Collector and monthly reviewed for the implementation of

ongoing pro.iects ol Solid Waste and Sewage Management and Monthly progress report

to hc sLrhmitted to llon'ble Chief Secretary. Gujarat.

c\ e

Clean Gujarat Green Gujarat
Website : https://gpcb.gularat.gov.in

To,
The Registrar,
Hon. National Green Tribunal.
Principal Rench. Farid kot House.
( operrrieLrs \l lru.
\err I)elhi-Il(XX)L

Sub:- Action taken report of Gujarat State for the compliance of Hon'ble National Green

Tribunal Order dated-23/0212023 in the matter of O.A.No.606/2018 - Reg.

llef:- ( orrpliancc Repon submitted br Cujarat Urban Development Mission, Gov. of

Ctriarat r idc letter No. C.U.D.M./ I l8l dated 0310512023.
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As per f ast SLMC review meeting held on 2610412023, progress report of Directions as

***ff^

Lrnder:

\arrrrparikas have aLrcmented their rreatmenl capacity by increasing the number
ol 

"usehord 
connecrion and compretion of STps and reduced Gap of Sewage

Trearmenr up ro 83 MLD(i.e (@r0%). Assistance of Rs 7000! per household is
provided by the State Govemment for the house hold connection.

' Moder firr Request proposar has been prepared for remediation of Legacy waste
Nlotiel RI l, is circulared to all Ltt_Bs. Daily processing capacity is being enhanced
up to 3 I . r 50TpD at Mun icipar Corporation rever and r 0,300TpD at Nagarparikas
level for the speedy remediation of Legacy waste.

compliances of other directions are arso reviewed by the Hon,bre chief Secretarv in the
rne tt ir rr.: rrl \l \'l('
I',rtase crnsider this interim compriance report for the cujarat state w.r.to Directions of

Hon'ble NGT in O.A.606i20t8 dated 23t0212023.

Thank ing You.

yours Faithfully,

I: nc l: {s trhorc
( opr to:

I hc \lenthcr Sccrelarr.
Central Pollution Control Board.
"Parivesh Bhavan".
East Arjun Nagar.
Nes Delh i- | l0 012

*\"

D
(D. M. THAKER)

MEMBER SECRETARY
(GUJARAT POLLUTION CONTROL BOARD)

For information with respect to Hon,ble. NGT
order dated 23.02.2023 in O.A. 606/201 8

,x(;
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6)2Ic

8li!:f N' I G'orxrd Fk\)'| "l(arnrvog, Bhirvan". seclor.10/A Gondhinogot Guiorot-3g2010. phono : 079-23 257fi3, Fsx 107*23257*2Errail rnlo@gudrn or9 Wobslloj wwwgudm.o.g

No . G.U.D.M./ ltVl
To
Membcr Scctctary,
Gujarst Pollution Cotrtrol Board
Gandhinaglr

Date :

Srrl,t,,rI
liclcr crrer;

I l,,rr'hlc NCT O.,'\.. 6(Xr,'2018
l. llon'hlc NC I-Ongrnirl Application no. * 606/201g order dated

3.1,t' Fcbruary, 2023
2. UD & UHD leuer no. NGT/I 12023t25UDh, datd t4t\3/2023
3. UD & UHD OIIice order no. NGT I2}Z3/ZS1Dh, dated

t4/03i2023

"l GUDN.'l lener no. [d.ett./ Ceneral,/ park F|IIld IZO?Z-23 / 206
l':ur 7) ,$ti. d red l9i0jl202j

Rcspccted Sir,

with rcferencc to rhe order of NGT datea 23loz/2023 in the matter No. 606/201g, &e
arrr.unr .f Rs 2010 cr is to tre credited for Sewage and Rs- 90 cr for Solid waste in a ring
lerrcetl rrccoLtnt (|aril O /-. page no 5c) and 60). Jn vjeu.tlfthcse. Urban Development and Urban

ll()ir\rr! Dcpirrlrnenl. cujlrJt h s rssucd ordcr (Rct'erence no. 2) on datcd 14.03.2023 to create

a ring tlnced account by Gujarat Urban Dcvclopment Mission. Under such exercise, GUDM
has ope,ed bank account in ICICI Bank with a name of"cujarat urban Development Mission

Rins Fenccd FLrnd (NG'l')" having accounr no. 016501022232. Along with thesq below

(,r,*rflrr\illr()ll\ llils (lupostled lhcI firnd tbr such Lrtilisati0n (Rcfcrcncc no. 3).

Sr \r-r. Dctails

I i Arnount dcposited in Ring Fcnccd Fund (refunded by GUDC
undcr thc SJN4N,lSVY scheme)

- 3 MAY ZOZ3

Rs.284.7062

.-\rrrourrt tlepositcrl in Ring lrenccd l-'Lrnd (retunded by GWSSB
r.r)(ler llrc S-l \.1\1S\'\' schcnl,j)
.\rrrt,unl r-i,;Prrsilr:tl irr ltirrg Fencsd Funtl (savings of GUDM
urttlcr SJ \l\.lSV)' schenrc)

lcpositcd in lling Fenced Fund (by GMFB) for the
g al'nount duc undcr lhe Srvantim Jayanti Yojna in
tancial Year

.\rrourrt rlelxrsilcd in Ring Fcnccd Iund (by GMFB) for the
,,ul\lirr(lir.., ,rnloUl]t (luc rrrl(lcr thc Srvlrnrim Jayanti Yojna in
, ir:r. iri lri,rrr.rrl IL,rr
\rrr0rrrrl tieprrsrlcil b_r, Srvireclr BhlU'at Mission

.1 i Anl()Lrnt d
l

loulstandit'r
' cutTctll Fit

Rs. ln crores

Rs. 600

Rs. 410

Rs.215.2938

Rs. 90

Rs.2l00Tolal anrount dcposited in Cl-iDM ring fcnccd account

Gujarat Urban Development Mission

Rs. 500

i
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\lr)r'c.\'el. N(i l or.dcr.erl t. sc1 ,,,.r ,,," Stalc l_cvcl Mcchfinism undcr Chicf Sccrctory

xtl(i Di.\tficl Lcvcl N4onitoling Mcchanisnr undcr l)istrict M gistratc for rnonthly review (para

(r7. pauc rro 59 antl (r0). In vicrv ofthcsc, Urban Dcvclopmcnt and Urban Housing Department,

(irrlirlrrl lrrs rssuc(l rr[(lcr (Rclurcncc no. 4) on datcd 14,o3.2Q23 to fonnulate the statc Lcvel

\l,,rrit,,rrrr,-l ( (,rrrlrllec (Sl.\1(') :rnrl Dtstt.rct lcvcl Conmittee to monitor Liquid and Solid

\\ astc .rrrl Sc\\'cr.Sc Vlanogenrer)t. Thc nrccting of thc SLMC schcduled two times on dated

17.0.1.202i and ?4.0i.2023. District l€vel committee under chairmanship of Collector was

llrctdr in plrcc to rcvicl itnplellentation.

I ttel .\s alror c

('opr srrbrn iucd to

fr&,tt",/ts
Chicf Enginccr and

General Manage r (Tcch)

I l'.\ to I'rrrr,.:r1xrl Secretarr. L IbrI Dcvclopment and LJrban Housing Department

l. I'r\ to ACI:0, Gularat Urban Developnrent Mission

3. Mission Director. Swacch Bharat Mission

4. Dcpul1''Sscrctarv, [.lrban Devclopment and Urban Housing Department

i Ollie c ll lc
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Item No. 01

BETORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Hybrid Mode)

Original Application No. 606/20 18

(In respect of State of Gujarat)

In rc: Compliance of Municipal Solid waste Management Rules,
2015 and other envirouental i6sues

Date of hearing: 23.02.2023

CORAMI HON'BLE MR. JUSTICE ADARSII KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE PROF. A, SENTHIL VEL, EXPERT MEMBER

Present Shri Raj Kumar, Chief SecretarJr, GoG
Shri Mukesh Kumar, Principal Secretary, Urban tlousing and Urban
Department
Shn Rakcsh Shankar, Sccretary (Housing), Urban Ilousing and Urban
Department
Shri Rajkumar Bcniwal, Commissioner of Municipalities Administratiolt,
Lrrban IIousinB and Urban Dcparlmen
Shri Milind Torwanc, Commissioner of Rural Devclopment
Shri Sandip Kumar, Developmenr Commissionrr
Shri R B Barad, Chairpcrson, Gujarat Pollution Control Board s.irh Mr.
Parth H Bhatt, Adv for thc State of Gujarat

ORDER

The Issue - Monltoring of compliance of waste llr terms of ordera of
Hon'blc Supreme Court dated O2.O9.2O14 aod,22.02,2017

l. The issues of solid as well as liquid waste management arc bcing

monitored by this Tribunal as per orders of the Hon'ble Supreme Court

order dated O2.O9.2014 in Wit Petitian No. 888/ 1996, Almitra H. Patel us.

Union of India & Ors., with regard to soLid waste management and order

dated 22.02.2017 in w.P. No. 37512012, reportcd in \2o17) 5 SCC 326,

P@ryavaran Suroksha us. Union of India, wilh regard to liquid wastc

management. Other related issues include pollution of 351 river stretches,

Courl No. i

1
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124 non attainmcnt cities in terms of air quality, lOO polluted industrial

clustcrs, illegal sand mining etc. have also been dealt \tith separatcly. We

proposc to limit thc proceedings in the present matter to two issuea of

solid waate and sewage managemert.

ORDERS OF THE HON'BLE SUPREME COURT TRANSFERRING THE
ISSUE OF SOLID WASTE MAT{AGEMENT AND LIQUID tr/ASTE
MANAGEMENT TO THIS TRIBUNAL:

Solid waste Mauagement

2. While transferrjng the issue of solid waste management vide Order

dat cd 02.09.201 4 tn Wtit Petttton No. 888/ 1996. Almitra H. Patel Vs. Union

o.l lndia & Ors.. the Ilonble SLrpreme Court observed "handling of solid

municipal traste is a perennial challenge and would require constant

efforta and monitoring with a view to making the municipal

authorities concerned accountable, taking note of dereliction, if any,

isauiag auitable directions consistent lrith the 6aid Rules and

direction incideltal to the purpose underlying the Rules such a6

upgradation of technology wherever posslble. All these matters can,

in our opinion, be best left to be handled by the National Grecn

Tribunal established under the National Green Tribunal Act, 2OlO. The

Tribunal, it is common grouad, is aot ottly equipped with the

lrecessary expertige to examine and deal with the environment related

issueB but is also competent to isaue itt appropriate cases directions

considered neceaaary for enforcing the statutory provisions."

3. Before transferring the said proceedings, mattcr was monitored by

I lontrle Supreme Court for about eighteen years and orders passed include

I2OOO) 2 SCC 679 arld (2OO4) l3 SCC 538, directing scientific disposal of

waste by setting up of compost plants/processing plants, preventing water

percolation through heaps of garbage, creating focused 'solld waste
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rlarrsgenetlt cells'in all Statcs and complying with the Municipal Solid

waste Management Rules,2000 (now replaced by SwM Rules,20l6). It

wes observed that the local authorities constituted for providing

services to the cltizeas are lethargic and itrsuflicient in theit

functloning which ls lmpermissible. Non-accountability has led to lack

of effort or1 the part of the employees, Domestic garbage and sewage

along with poor drainage system in an unplanned manner contribute

heavily to the problem of solid waste. The number of slums has multiplied

significantly occupying largc areas of public land. Promisc of frt:c land

attracts more land grabbers. Ilrstead of "aluE cleara[ce" there is "slum

creatio!" in cities which is further aggravating the problem of

domestic waste being atrewn in the open. Accordingly, thc Court

directed that provisions pertaining to sanitation and public hcalth be

complied with, streets and public premises be cleaned daily, statutory

authorities levy aad recover charges from any person violating laws

aad engure scientific dispoeal of waste, landfill sites be jdcntiiled

keeping in mind requirement of the city for next 20 years and

environmental considerations, sites be identfied for setting up of compost

plants, steps bc taken to prevent frcsh encroachmcnts and compliance

rcport be submitted within eight wccks. Furthcr observations in lhe

judgment of the Hon'ble Suprcme Courtrare:

"3. The petttioner has handed ouer a note in the Court shouing
the progress that ha-s been ma.de in some of the States and dlso
setting out some oJ the suggestton.s, including the suggest[on for
creation of solid u.taste management celt, so as to put a focus on
the i.ssue and also to prouide incentiues to those who perfom
utell a.s tuas tried tn some of the States. 'fhe sqid note states as
under:

" 1. As a result of the Hon'bLe Supreme Court's orders on 26
7-2OO4, tn Maharashtra the number of authorLsotions
granted for solitl unste menagement (SWM) h.zs
increased from 320,4 to 9B%, in Gujar@t from 58% to 92%

l

' (2OO4) 13 SCC 538
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and in M.P. from NIL to 34%. No affidauits at all haue been
receiued from the 24 other States/ UTs for whtch CPCB
reported NIL or less than 3ok authori,sottons in February
2004. All ,hese States and thetr SPCBS can studg and
Learn from Kamataka, Maharashtra @nd Gujarat's
successes.

All Sto.tes/Ws o.'ad theit. S.FCBs/.pCCs h@ue totollg
ignored the lmproaem,enc ol extstirtg open dum,ps,
due bg 37-72-2007, let alone td.entifging and monitoring
the existing sites. SimpLe steps can be taken immediatetA
at almost no cost bA eDery single ULB to preuent monsoon
uater percolation through the heaps, which produces
highly pollutirLg black rwn oJJ fieachate). Waste heaps can
be made conuex to eliminate standing water, upslope
diuersion drains can preuent water inJlou, downslope
diuersion drains can capture leachate for recirculation
onto the heaps, and disused heaps can be giten soil couer

fo r ue ge tatiue he aLing.

L<.ck of fu ds is no excuse lor i'rqctio't. Smaller
towfts ift eoery State should go a,rd. leant from
Suryqpet in A.P. (populqtion 7o3,oOO) a^d
Nattakkal in T.N. (populatio'r 53,ooo) uhich haue
both seen dustbi^-fiee 'zero garbage to,./,'t's'
complging lr',ith the i}'SW Rules since 2OO3 tDith no
financial input lrom the State or the Centre, just
good management ana.d o se^se of cotu,'titme^L

states seem to use the Rules os an excuse to ,'lilk
lutads from thc Centre, bV m,(Ikirlg that @

p"econdition loi dctio^ o.nd. infiatlng uo.ste
processi^g costs 2-3 told., The Supreme Court
Cotumittee recommended 1/ 3 contibution each from the
citg, State and Centre. Before seeking 70-800,6 Centre's
contribution, euery State should first ensure that eech citA

fist spends tts otL,n share to immedialelA mdke its DasLes
non polluttng bg simple sanitising/ stabiltsing, which i:;
aIDaAs the rtrst step in composting oiz. inoculate the
waste L,ith cort, dung solution or bio culture and. placing
it in u)indrou8 (long heaps) which are tumed at least once
or twice ouer o peiod of 45 to 60 daAs.

Unless each State creates a focussed'solld u@.ste
ma qgerne t cell' and reuards its cities for good
perJormance, both of uhith Maharashtra has done,
compltance with the MSW Rules seems to be an illusinn.

The q,d,?^:itted positioa is that the MSw Rules hqoe
not beei cotrrplled uith even after Jout gears. None
oJ the functionaies haue bothered. or di.scharged their
duties to ensure compliance. Eve^ existing d,umps hdve
not bee'a improved. Thus deeper thought and urgent and
immediate dction Ls necessary to ensure compLiance in
future. "

4

5

6
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4. In this regard, reference may also be made to orders of llon'ble

Supreme Court in Municipal Council, Rqtlam us. Vardhichand2 and IJ.L.

wadhera u. Union of Ind.ia and Ors.iJlaying down that clean environment

is fundameutal right of citizeDE under Article 21 and it is for thc local

bodies as well as the State to ensure that public health is prcscrved b1'

taking all possible steps. For dohg ao, frnancial inability cannot be

pleaded. We note that even aftcr 26 years of monitoring, '18 ycars by

Hon'ble Supreme Court and eight ycars by this Tribunal, ground situation

rcmains unsatisfactory.

Liquid v/aste Management

5. Hon'ble Supreme Court in Paryauaran Suraksha us. Union of Indid

required this Tribunal to monitor directions for proper treatment of sewage

to prevent untreated sewage and other eflluents being dischargcd in water

bodies by directing "we are of the view that mere dircctions are

inconsequential, unless a rigid implementation mechanism is laid down.

We, therefore, hereby provide that the directions pertaining to continuation

of industrial activity only when thcre is in place a functional "primary

effluent treatment plants", and the setting up of functional "cornmon

emuent treatment plants" within thc timelines, expressed abovc, shall bc

enforced by the Member Secretaries of the Pollution Control Boards

concerned. The Secretary of the Department of Environment, of the State

Government concerned (and the Union Territory concerned), shall be

answerable in case of default. The secretaries to the Government

concerned shall be respoDsible for moaitoriag the progress and

issuhg Decesaary directioDs to the Pollution Control Board

5

, (1980) 4 SCC 162
3 {1996) 2 SCC 594
4 (2O17) s SCC 326
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concerned, a6 may bc required, for the implementation of the above

directions. They shall be also reapolaible for collectlng and

maintaining recorda of data, in reapect of the directions coDtalned in

this order. The said data shall be furnished to the Central Ground

water Authority, which shall evaluate the data and shall furnish the

same to the Bench of the jurisdictional lfational Green Tribunal. To

supervise complaints of non-implementation of the instart

directions, the Benches concerned of the National Green Tribunal, tDill

maintain running and numbered caae files, by dividing the

jurisdictional area into units. The abovemeationed case files will be

listed periodically. The Pollution Control Board conqerned is also

hereby directed to initiate such civil or criminal action, as rnay be

permisslble in law, agaiast all or any of the defaulters."

6. Extracts from the judgement of the Hon'ble Supreme Court in

Paryauaran Suraksha Samiti Vs. Union of India are as follows:

Hauing effe.tudted the direction^s recotded in the
foregoing paragraphs, the next step uould be, to set up
commoll efJl.uent lreatment plants. We are ,nfonned.,
that lor the aforesold purpose, the fin,o,nciol
cont?ibutio^ o! the c,e',.tro.l Gooetlme t ls to the
extent of 5Oo/o, thaj ol the St(Ite CoverTament
co'I.ce'fI.ed. (l,I.cludl'lg the U,tlo,l Tetltory concented.)
is 25o/o, The bqlo, ce 25o/o, is to be arranged by w@g
o! loaras tron baaks- The aboue loan-s, are to be repaid,
bU the industrial areas, and/ or industrial clusters. We
are also informed that the setting up of a common efJluent
treatment planL would ordin@ilA take approximatelA tuo
Uears (in cases LDherc the plocess h@s Uet to be
commencedl- 'l'he reason for the aboue prolonged period,
for setting up "common efJluent treatment plants",
dccording to the leamed counsel, i-s not onlA rtnancial, but
aLso, the requirement of land acqui.sition, for the some.

x x x

Giuen the responsibilitg uested in municipalities under
AtticLe 243-W of the Constitutiory a,s al,so, in ltem 6 of
Schedule XII, wherein the aforesaid obltgation, pointedlg
extends to "public health, sa.nita'tior. conse,ruancg and

10.
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solid uaste mandgement", we are of the uieu) that the
onus to operate the exi,sttng common ellluent treatment
plants, rests on municipalities (and/or tocal bocties).
Giuen the aforesaid responsibilitg, the municipalitics
(and/ or local bodies) concemed, cannot be permitted to
sha awqg from discharging th:-s onerous duta. Itu cqse
there are lutther fin'ancial cotstraints, the remedg
lies in Articles 243-X a d 243-Y of the Constitution.
It wiU be open to the municipalities (and/or local
bodies) concerned., to eoolue 

^orrfts 
to recouer Jund,s,

for the purpose of generating Ji^o,n,ces to i'rstall
qnd rurn all the acomrno,l etfluelt treotnelt
plqnts', tDithiln the puruieu ol the prot)isions
teJefted. to heielnabove. Needless to mentiotu that
such norrrs .rs tr..rg be evolved Ior generating
firn,(rrl,ciql resoutces, fiiag irtclude q,ll or ang of the
cotntnerclal, lndustrlol q.nd domestic beneficidiies'
of the factlity. The process of euoloinq the abooe norns.
shall be superuised by the St.lte Couernmenl (Union
'territory) concerned, through the Secretar[es, Urbon
Deuelopment and Local Bodies, respectiuelg ldepending
on the location of the respectiue common effiuent
treatment plant). The non,r,s for ge^erq,ting fu ds for'
setting up an,d/or operqting the "conn,tron elfluent
tteqttltelnt pla t" shall be finalised, o^ or before 3 1 '
3-2077, so as to be implemented with effect from
the next JilI'ana'cial geo.r. In case, such nortns dre not
in place, before the cor7-fi.encement of the next
Jinq''a,ciq"l gear, the state Gouernments (or the Union
Territories) con,cer,.ed, shall cater to the fin'ancial
requirements, of "u4ning the "common elfiueat
Creat tue'at plants", which are presently
dgsfunctiona[ Jrom their own finqlt.cirrl resources.

11 Just in the manner suggested hercinaboue, Ior the
purpose of setting up oJ "common eflluent Lreetfitent
pLanLs", the State CouernmenLs concemed. (including, tht:
Union Territoies concerned) wilt prtorttise -such cilir:.s,
towns and uilloges, which dLscharge industt'ial
pollutqrlts afld seuer, directlg into rivers and uater
bodies.

72. We are of the Diew that in the manner suggested aboue,
the moladg of sewer ttedtment, should, also be dealt
with sim:ultaneouslg. We, therefore, herebg d.irect
that "seuage treatn ent pla ts" shall olso be set up
alnd made functioaal, uithift the timeliaes d^d the
fonnot, expte s se d, here inaboue. "

7. Expression "Common Emuent Treatment Plants" in para 7 may

infact refer to the STPS, as the context shows.

l
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8. On this subject, inspitc of deadline of 31.3.2018 hxed by Hon'ble

Supreme Court lor finalizing funding arrangements and Fcbruary 202O for

all arrangemenl.s for preventing discharge of pollutants arld rigorous

monitoring b-v this Tribunal for the last hve years, ground situation

remains unsatisfactorv.

Procedural Historv of present proceedings before this Tribunal

9. In the light of above, the Tribunal has considered the matter in the

Iast eight years as far as solid wastc management is concerned arld morc

than five years as far as liquid waste management is concerned. Main

ordcrs on the subject include orders dated, 22-12.2016, 31.08.2018,

1 6.0 1.20 19, 24. 4.20 19, 12.09.20 1 9, 6. 1 2.20 19, 07 .O 1.2020, 24.02.2020,

02.O7.2O2O, r4.12.2O2O, 22.2.2021, 30.11-2O21, 14.12.2O2O and,

31.O5.2022. !'irst two orders - daled 22.12.2016 and 31.08.2018 deal only

with solid waste management. Orders dated 28.8.2019, 6-12.2019 and

22.2.2021 deal with onty liquid waste management while the remaining

orders deal with solid waste as well as liquid waste management. lssue of

liquid waste has also becn scparately dealt with in OA No. 593 /2017 which

was finally disposed of on 22.02.2021 with direction that furthcr

monitoring be undertaken by Central Monitoring Committee constituted

by the said order. It was held that monitoring by the Tribunal cannot bc

for indehnitc limc and State aulhorities are primarily responsible for such

monitoring after adequate monitoring by the Tribunal. By the same order,

the Tribunal also dealt with the issue of 351 identined polluted river

stretches in OA 673/ 201 8. This is apart from individual cases dealing with

solid and liquid waste management. A brief reference of these orders will

be made hereafter.

8
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Orders dated 22.12. 16 and 31.O8.2O18

10. Vide order dated 22.12.2016, (2016) SCC Online NGT 2981, thc

issue of Sotid Waste Management was disposed of requiring strict

compliance of Solid Waste Management Rules, 2016 by all the States/U'l's

mal<ing it clear that if violations continue, the State will be liable to pay

compensation. Later, matter was taken up to ascertain compliance status

and Iinding that all the States/UTs were still non-compliant in the matter,

the matter was again taken up and fresh directions issued for monitoring

by the Tribunal constituted Monitoring Committees vidc order datcd

31.08.2018. Later, continuance ofthe committees was left to discretion of

the States, depending on their own monitoring mechanism.

Order dated 16.01.2019 requiriag personal preaence of Chief
Sccretaries of all States aud UTs to Gxplore remedial action after
lnteraction rith thetE ald further orders

11. In view ofcontinuing non-compliances, vide order dated 16.01.2019,

the Tribunal directed personal presence of Chief Secretaries of all States

and UTs for interaction to ensure compliance. The Tribunal heLd that largc

scale non-complialce of environmental norms was resulting in deaths and

diseases and irreversible damage to the cnvironment, without

accountability for such failures. Though violation of the Rules as wcll as

orders ofthis Tribunal is criminal offence, still thcrc was rampant violation

by State authorities practically with no accountability and lor which

unhappy situation was required to be remedied by involvement of highest

functionaries of the State in the interest of public health and to uphold

rule of law.

12. In terms of order dated 16.1.2019, the Chief Secretaries of all the

States/UTs appeared on different dates till 1A.O7.2019 and the Tribunai,

after reviewing the status of noncompliance on most of thc issues, dircctcd

9
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further cffective stcps to be taken for compliernce of the Rules and the

environmcntal norms. The Chief Secretary of Gujarat appearcd on

09.O4 .2O19 and following directions wcrc issued:

"41. In uieu of aboue, after di.scussion utth the Chief Secretary,
Jottowing further directions are i.ssued:

Steps for compliance of Rules 22 and 24 of SWM Rules be
now taken within sk ueeks to the extent not Aet taken.
Similar steps be taken with regard. to Bio-Medical Waste
Management Rules antl Plastic Waste Management RuLes.

Atleast three major cities and. three towns in the State and
atledst three PanchaAats in euery Di.stritt mag be notifi.ed on
the uebsite within two weeks from todag as model
cities/ toun^s/ uitlages uhich u.till be made fullg compLiant
utthin next six months.

LI,

0tL.

Lu_

LU

u

The remaining cities, towns and Village Panchagats of the
State maA be made fullA compliant in respect of
enuironmental norms within one gear.

A quarterl report be furni-shed bg the Chief Secretary, euery
three months. Fir.st .sl1ch report shall be furnished by Julg
10,2019.

The Chief Secretary mag personallg monitor the progress,
qtleast once in a month, t ith aLl the Distrtct Magi.strates. ui.
The Distrtct Magi,strates ot other Offi.cers mag be imparted
requi-stte traininq.

The District Magi.strates mag monitor the status of
compliance of enuironmentdl norrns, atleast once in two
u)eeks.

viii. Perfonnance audit of functioning of all regulatory bodies
mag be got coftducted and remedial meo-sures be taken,
uithin sk months. "

13. In short, the Tribunal expected three model citie8, towns and

villages to be made compliant in eix months and the remainlng State

with one year. It was this tatget for the State by setting up of

environmental cells di.ectly under the Chief Secretarlea, regular

periodical monitoritrg by the Chief Secretaries at the State level and

by the District Magistrates at the District level. Fu her direction also

was 1o lakc aation for non compliancc by recovery of compcnsation and

10
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recording adverse ACRs against crring officers. The Tribunal also dirccted

filing of quarterly reports by the Chief Secretarics. Based on such reports,

CPCB was to file consolidatcd status reports. The Chief Secretaries wcrc to

appear again after six months with updated status of compliance.

14. The Tribunal has been receiving progress reports lrom States as well

as monitoring Committees wherever functioning which have been

considered by further orders.

Further Reviee aftet completiag rourd of hteractlo! with au chief
Secretaries by ordct dated 12.9.2019

t5. The matter was then reviewed on 12.09.2019 in the light of report of

the CPCB dated 09.09.2019 ehowiag wlde gaps iu comptiance of solid

waste, plastic waste, bio-medical waste tuaaageDreEt, rejuvenation of

ideDtilied polluted river staetches' polluted industdal cluaters and

lron-attaintnent cities. A fresh schedule for appearalce of the Chief

Secretaries was issued. Vide order dated 07.01 .2020, the Tribunal dircctcd

CPCB to ascertain Compliance of Solid Waste Management Rulcs, 20 16 in

terms of MSW generated, segregated and treated, gaps in the wastc

processing, enforcement of statutory timelincs and orders of this 'l'ribunal,

number of sitcs remediated, and quantity of lcgacy waste therein and

timelines for completing remcdiation. It was furthcr directed that on thc

subjcct of sewage treatmcnt, CPCIJ has to ascertain quantitv of scwagc

generated and treated in the St.ite, gap in the sewagc trcatmcnt and

timelines to bridge the gap, including strate$/ for use of treated water for

secondary purpose. CPCB was accordingly directed to redesign its formats

for securing relevant quantifiable information.

11
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Order dated 2A.O2.2O2O

16. Accordingly, the Chief Secretaries of 18 Statcs/UTs appeared and

filed updated status reports. Sincc there still cxisted huge gaps in

compliance, further directions were issued by way of different orders. Last

such order is of28.2.2020. Other orders are on same pattern. The direction

part of the said order is reproduced below:

"41. In uiew of aboDe, con-sistent with the directions rekrred
to tn Para 29 issued on 10.O1.2O2O in the co-se of W, Punjab
and Chandigarh which have also been repedted for other States
in matters alreadg dealt uith, we direct:

ln L,ieu, of tllr lit(1 tllaL most oJ the sLaLuLory timelines
haue expired (lt1d dirccttons of the Hon'ble Supreme Court
end this 'L ribuiol to complg tuith Solid Wa^ste
Management l?tlles, 2016 remain unexecuted, interim
conpens@tion scale is herebg laid doun for
continued lailwe after 3 7.O3.2O2O. The cotnpliance
of the Rules requires to,kin,g ol several steps
,raerntio,ned in Rule 22 Jron Serirll No. 7 to 10
(r,nefttio,ned i^ paia 72 above). Ang such continued
jailure will tesult in liabllltg of every lacd.l BodA to
p@U compensqtion dt the rate of Rs. 10 lakh per
,,tro'ath per Loco.l Bod.g lor population of above 70
aakhs, Rs, 5 lakh pei month per Local Bod.g Jor
popul.rtio bet oee^ 5 lakhs and 70 lo'khs d.^d. Rs. 7

lo.kh per mo^th per other Locdl Bod,A from
O1.O4.2O2O till complld.^ce. IJ the l-acdl Bod.ies dre
unable to bear fl^ancl(rl burden, the liabiutg wlll be
ol the Stote Gotcn ne ts with libertg to Cq.ke
re',,€dlo.l dctio dgal^st the erring Iaca.l Bod,ies,
Apdrt lrom co!,rpe'tsatio,t, aduerse entries nt.'rst be
tnade in th€ ACRS of the CEO of the sd.id. Loco.l
Bod.ies and. other se^ior futtctio^aries in
Depart ^ent of Urban Developrne^t etc. t.tho dre
responsible for compliance o.f ord.er ol this
Tribunal. Fi'i.@l compe&sa.tion mag be assessed and
recovered. bg the Sto.te PCBs/PtCCs in the light ol
Para 33 above within six months from tod.ag. cPcB
,ndg ptepdre a te''rplate and issue an a.ppropriate
direction to the State PCBS/PCC'S for la'r.de,|taki^g
such crtt assessment in the light thereol uithin one
,?r.onth,

a

b. Lega.cg trrd,ste temedid.tiora wqs to 'cornmence' lrom
O 7.17.2O 19 i^ terln's of ord.er o.f this Tribunal d.oted
17.07.2019 in O.A. No. 579/2079 para 2& eoen

Thc Chief Secretaries may ensure allocation of tunds for processing of legacy waste and its
disposal and in their respective ncxt reports! gi\.c the progress relating to management of all

t2
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c.

though stotutory tir'r,elin.e Jor 'completing' the said
step is tiII o7.o4.2o21 (a.s per serial ,to. 77 in Rule
22), t/,hich directio^ rentqins unexecuted at m.ost of
the places alrd delqg in clearing legacg waste is
causi'trg huge damage to environme^t in monetary
terrns as noted in para 33 aboue, Pending
assessment @,I.d recouery of such darnage bg the
concer,I,ed Stdte PCB within fout ',to'tths Jrom
tod@g, cofttinued Jailure oJ every Loca.l Bodg on the
subject ol cor,^men,ci,1.g the u)ork ol legacg utaste
sites tertI,ediatio'a Jrom O7.O4.2O2O till complidnce
will result in li@bilitg to pag cor pensatio,. at the
ra.te of Rs. 10 l@kh per month per Local Bod.g lor
populqtion oJ above 70 lakhs, Rs. 5 lakh per month
pet Inco.l Body Jot population betueel 5 lakhs and
70 lq'khs (r'rd Rs. , lo.kh pet r o^th per other Loc@l
Bodg. If the Local Bodles are unoble to bedr
Jitl,a,,,clol burd.en, the liabilitg ntill be of the St(rte
Gooe /meln'ts with libertg to to.ke remedidl dction
q.gai,,.st the effing l,oco.l Bod.ies. Apart Jrom
compe,[satior,., @dverse entries ','ust be m@d.e in the
ACRS oJ the CEO of the sojd I'ocol Bodies and other
sernioi lunctionqries in Department oJ Urban
Development etc. who ate responsible Jor
complionce of oid.et of this Tribunal. Findl
compensdtion ncy be cssessed cnd recouered bg the
State PCB,/PCCi in the light of P@rd 33 abooe
within six 

'i.o'l-ths lrom todag.

Furthel, with regard" to thematic areqs listed aboue in
para 20, steps be ensured bg the Chief Secretaies in
tenrLs of dtrectiorLs of thLs Tribunat especiallA u.r.t. pla-stic
waste, bio-medical Luaste, construction and demolitiorr
waste which are Linked uith solid waste treatment and
d.isposal. Action maA also be ensured bA the Chief
Secretaries of the States/ U'l-s with respect to remaining
themclti. ateas uiz. ho.z,ardous uaste, e waste, polluted
ind"ustial clusters, reuse of treated water, performance of
CETP,/D'l'Ps, groundwater extraction, groundweter
recharge, restoration of water bodies, noi.se pollution and
illegal sand mining.

d.. The compensation regime already lai<1 down Jor fai\ure of
the Locat Bodies and/ or Dep@ltment of lrrigation and
Publb Health/ In-ch@tge Depqttment to t@ke action for
tteatment of sewage in tems of obseruations tn Para 36
aboue uill result in liabilitg to paa compensation as
alreadA noted aboue which are reproduced for readg
rekrence:

the legacy waste dumpsites. Remediation work on all othcr dumpsites may commcnc€ frorr
01.11.2019 and completed prcferably within six months and jn no case bcyond onc vear'
Substantial progress be made within six months. We are conscious that the SWM Rulcs
provide for a maximum period of upto five years for the purposc, however therc is no rcason
why the sane should not happen earlier, in view of serious implications on the environmcnt
and public health.

13
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Interim meo.sures for phvtoremediation/
biorernedidtion etc, ift respect of looo/o
seuage to red.uce the pollutiorl load. on
recipient wq.ter bodies - 37.O3.2O2O.
Colrnpelrsation is paya.ble for Jailure to do
so at the rate oI Rs. 5 lakh per month per
drain bg conceried. Local Bod.ies/Sta.tes (in
terrns of oiders d.ated 2A,OA,2O19 in O.A.
No. 593/2017 a'td 06.12.2O79 in O.A. No.
573/2O 1 8) ut. e.f. O 1.04.2O2O.

ii. Comme^ceme^t o.f setting up o.f STPS -
31.O3.2O2O. Cornpe sdtio,l is pago.ble for
ldilure to d.o so at the ro.te of Rs. 5 l(rkh per
mo'trth per STP W concerrled. Inca.l
Bodles/States (l^ terms of ord.ers ddted.
2A.OA.2O19 ln O.A. No. 593/2077 d,r,d
05.12.2019 in O.A. lVo. 673/207A) u.e.l.
o1.04.2020.

iii. Comnissioni'a'g of STPs - 31.O3.2O27.
Compensatio^ is pagable for Joilure to d.o
so @t the rate ol Rs. 70 l@kh per month per
STP bg cotucerned. Local Bod,ies/Sto.tes (in
terms of orders d.ated 28.08.2079 in O.A.
No. 593/2017 and. 06.12.2079 in O.A. No.
673/2O 1 8) u.e.l. O 7.O4.2O2 7.

Compensation in aboue tems maA be deposited with the
CPCB for being spent on restoration of enuironment which
mag be eftsured bA the Chief Secretoies'of the
States/Ws.

f. An'Enu[ronment Monitoring Cell' mag be set up in the
office of Chief Secretaries of all the States/ UTs wtthin one
month from todog, iI not alreadg done for coordtnation
and compliance of aboue directions which wiLl be the
respons[bilitg of the Chief Secretaies of the States/ Ln\.

Compliance reports in respect of signiJicant
enuironmental issues may be furni.shed in te.rr.s of order
dated O7.O1.2020 quarterlA with a copA to CPCB."

"22. Time franne for implemenaqiloE:. Necessary tnfrasbwchtre Jor
implementation of these nies shall be created bA the local bodtes and
other concerned authoities, as the cdse mag be, on their own, bl)
dlrectlA or engaging agencies LDithin the time frame specified beloto:

Tine limit
m the date

s

17. Timelines under the Rules referred to in sub par-a (a) above are

sI.
JYo.

Actit itg

l4
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o.f notilicatioft
rules

(1) (2)
1llear

I Aear

I Identification ol suitabLe sites for sexing up
so\id. waste processin q facilitie s.

2 Idenlifuntion of suitabl.e sites for setting up
ammon rqbnal sanifary londfll farflitjes for
suiroble d sterc of lo.vl al.ttlbrilies wlder O.5
tullion p)pulotion and for sexing up d)mmon
regbral sanitarA landfll forflnies or stanl abte
sanitarg landfil foalitip-s bA olL lacrl autlaritbs
hovirw q. wpltlolion of O.5 mllion or more.

3 Procurement of suitable sites for setting up
solid wastu processing facilitg and sanitary
landfill facilities.

2 gears

4 Worctq unste generufors tts prartice segregation
of bb degrodable, recEdohle, amlrustible,
sonitory un ste dimesti. hazaldnlt s and irlert solid
uxlstP-s ot source.

2 gears

2 lears.5 Ensure d@r to dr)or allection of segregoted uaste
atuJ iLs transportatbn in <pwzrcd tEhicles t)
pnt<vssing or di$tosqi fec iti.es.
ensure separqte storage, colLection and
tronsporbtion of @nst lt:tion atul demaltion
ux$tes.

7 sc-tting up solid tLa-ste prco:ssing fociliies bg d1
L<><nl Bodies hrtDinq I OOOOO or mnre population.

8 kltitlg up solid ux6te ptoe-ssaq fa.fnies bA Lru)
&rdies ond. (xtLsrJs tollns bebw |OOAN
Wry)lniorl

9 sefung up o)rorLon or stand, olone sanitoty
landflls bg orfor all Lunl &dies h@ng O.5 nillion
or more populalion for the dispasol of onfu such
re-sidulL unstes fiom the pro<cssing Joc ties a^s

unll os urlreatobb inefl ux.stes o.s permiltud
tuuler the RLles.

10 setttllg up common or reginnal sanitary
l@ndjills bA 3 Aears all kxnl krdies ond. c€nsts
toti.r."Ls und.er O.5 million populaionfor lhe dkposol
of pemilted unste wder the rules.

11. bio remediation ot cawing of oLd and-
ahandoned dump sites.

2 Uears

2 ljears

3 geors

:] Aedrs

3 Aedrs

5 !.!ears

Order dated O2.O7.2O2O

18. The matter was then considered ot O2-O7 .2O2O. Having regard to the

pandemic, appearance of remaining Chief Secretaries was deferred.

15
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Order dated 14.12.2020

19. Thc matlcr was furthcr considered on 1,4.1,2.2020 for revicw of

progrcss. Scheduled appearance of remaining Chief Secretaries was

dispensed with but it was directed that monitoring at the level of Chief

Secretaries may continue and quarterly status reports be filed with CPCB

so that CPCB may file a consolidated report every six months before the

'l'ribunal. It \aas further directed that compensation in terms of earlier

ordcrs bc rccovered and credited to a sepaiate account with the

lfnvironmcnt Dcpartment of concerned State to be used for restoration of

environment. It was also observed that in these proceedings Solid Waste

Management also will be monitored, other issues being considered in

separate Proceedings.

Further reviee on 30.11.2021 - huge gaps still found and hence,
another round of interaction with Chief Secretaries proposed

20. 'l'he matter was thereafter taken up on 30.11.2021 to consider the

rcporl of CPCB dated 25.1O.2O2O giving compliance status in 32

Sratcs / UTs as ibllows:

"3.O SOLID WASTE MANAGEMENT STATUS

,an .......................,........,.,.,.,..xlx.....................,.,......xxx

Table:1 Oven)ieu of ouarterlu on SWM submitted ba 29
StatesruTs

SI, ITEM Statt1s Remarks

I

2 Ooer (lll ,,aste

saatus l^
An 'rachdl Prodesrr

16
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2(a) Qua titg of MSW
senerdted (TPD)

I^fon dtlon ototided bu 29 States/UTs
(Andhra Pradesh, Arunachal Pradesh,
Assam, Bihat, Chandiqarh, Chhattisqarh,
Delhi, Goa, GujaruL Haryanq Himachal
Pradesh, J&K, Karnatdkd, KetaLa,
Lakshadun e p, M adhA a Prade s h,
Maharoshtra, Megho\ogo, Nogaland,
Odisha, Puducherry, Rajasthan, Sikkim,
TamiL Nadu, TeLangana, Tripura, Uttar
Prudesh, Uttorakhand, and West Bengal)

. Totd.l Qltd tltg of
MSW ge^erdted:
150454.951 rPD

. Moximum uaste
seneration Ls in fLUe 17)

Sbtes/ Ws (> tOOO0
TPD)

> Maharashtra
> Uttar Prddesh
'. West Benqal
'. Tamil Nodu

> Delhi
> TeLangana

2(b) Xxx

21 Xxx

Tocal q'fa titg of
MSW ptoceased.:
94435314 rPD
10O% MSW is
processing repofted in
ul'o 12) St.rres:

, Chhattisqarh
- Ilunochal

Gap in SoLicI Waste

4.1651.1792 TPD

2(d) Qudltitg oJ MSw
processed ('lPD)

,^formatlo^ ptovided bu 29 States/Ilrs
(Andhra Prudesh, Aruna.chaL Pradesl\
Assam, Bihar, Cl&ndisarh, ChhattGgarh,
Delhi, Goa, Gujarat, Harya a, Hirnachal
Prddesh, J&K, Kafi@taka, Keral@,
Lakshorlu)e e p, M adhA a Prones h,
Maharashtro, MegholaAa, Nagaland,
Od.isha, I'l1ducherry, Rajasth@n, Sikkim,
Tamil Nadu, Telangana, Tipuru, Uttar
Pradesh, Uttarakhand, and wesl Bengal)

2I Xxx

2A Gd.p ln Solid Wdste
Mdndgement Ws
(?PD) [ 2(a)- 2(tt)- 2( el
I

Information provided b!.1 29 States/U'Is
(Andhra Prcdesh, ArunochaL Prad.esh,
Assam, Biha., Chandigarh, Chhattisgarh,
Delhi, Coa, Cujarut, Haryanq Himachal
Prad.esh, J&K, Kanataka, Keral@,
Lakshadwe e p, M ad.hg a P rades h,
Maharashtra, Meghalaga, Nagala d,
Odisha, Puduchetry, Rajosthan, Sikkim,
Tamil Nadu, 'l'eLangana, Tipura, Uttar
Prallesh, Uttorakhand, and West Bengal)

Xxx

6 Iagacg Waste

7l

tl

I

. ro.at Number oJ
, aumpsitis 1xo) @ | dudpsttes:2i2s
I 4ssam. D;haL Chhotusqath- l)elhi. Coa. . Ma"t< in Mp: 378
I Cuiatat, I laryana, I ltnarhal Paodcsh. J&K.

Kamatoka. Ketalo, Lakshoduccp. MadhlJa I

ltuadpsh,t',lohara.shtra.Mcshdlauo. I

Waedand. Odisha. tudueherry. RaF5thon, i

lsi,.Lim, Tam Nadu, 'rctonqono, Tnpuru, l

I llJdat Pradesh, Llttarakhand, o^d wcst I

luenqott I

h^fon'r.c'tlo^ 
^o. 

Droulded. bu I I

W"t Nr". tCtn"db.,n

2648 



6tb)

61

6kt)

Quantity oJ stasae
dumped dt
dumpsltes (To s)

dumpsites cledred
(No.l

dumpsites i^ tDhich
biofli^iftg lr(:s
comme^ced (No.l

Tl^e Jrome jor
cteart^g aU

Qtdntitg oJ Waste
drmped at durnpsltes
('Io'rs):18sssa2a7.3

MLx in Llaharoshtro
41683186 Tannes

Numbet oI dumpsites
cleared (No.): 498

ChhadAgarh 164
Mahalasht,.a 134
Uttarakhand - 60
M.P.,sO
Tamil Nadu 27

Gujarat 16

Numbet of d.umpsites in
uhich biamining has
commenced (No.): 496

TamiLNadu 117
M ahara.stra-76 M. I'- 7 3
West Bellgal 64
TeLo.ngana 52 T.N-l17
Rajasthan 23
Itaryane - 16
Kanataka 15
tlttatukharu) 12
HP- IO

6l

l laryana, Himachal Pradesh, J&K,
Karnatuaka, Kerale, Lakshadueep, Manhaa
Pradesh, Maharasltta, Odisha, Puducherry,

(Andhra Pradesh, Arunachal Pradesh,
.am Chhattirq th. nclhi- Goa. Gui,rh't.

than, Sikkim. Tamil Nadl1, Tipura,
Uttar Pradesh, Uttarakhand, and West

nsat)
5 Sta

Chatdigarh, Meghalaua, Nagala d,
Iangana)

Solid Waste Managemeat

4.O Stt lt'ARY & COiVC'USTO,IYS

a. Total No. of ULBs in 29 States/ UTs is 41 86

I^forrnatao ,tot ad.d bq 27 Sta't ./Ws
(Andhra hadesh, Arunachal Pra.d.esh,
Aisam. Bihat. Chhoulsgoth, Delh\ Coo.
cujarat, Haryana, Himachal Prad.esh, J&K,
K a rnataka, Ke rala, I.ak s h aduee p,
M aharashtra, Mcghal eue, Nagaland,
Odisha, Puduchctu, RaTasthan, Srkkim,
T amiL Nadu, T elangan@, 'l ripulo" Uttar
Pradesh, Uttarakhand, and West Bengal)

I^Jonwtio^ trot p!"ooiqed b! ?
S!4-!E..1\Dt-Cha nd iqarh, Madhga Pradesh)

I^formatio^ ,AUL4q!LbL2LS!4!€9./II?E
lAn(lhra PraCesh, Arunachal Pradesh,
A\sam. B,hdr. Chhott,sqarh. Delhi" Coo.
CujanL Ilaryana, t limachal Fiadesh. J&K,
Karnataka, Kelolo, Lukshadueep, MadhAe
I,redesh, Maharashtto, No.galand,
I?aJasLhan, Sik kim,'l amil Nadu, Telangana,
'l ripura, Uttdr Pradesh. Uttarakhand, and
west BengaL)
1!rl9!4ati9a aa! plo.a@Lbir 4
Saatela s: tchandigarh, Meghalaga,
odisha, Puduchemt)

I'aformdtio'r prottided bll 26 Stdtes&Ts
tAndhra Pradesh, A nmachal Pradesh,
Ass.?4 Bihar. Chhattisgarh, DeLhi Goa
Gliarat, H.rryana, I limachal Pradesh, i&K,
Kamataka, Kerala, l,aLshadueep, Madhaa
t'radesh. Mah u rc sh t to. M eqhalaga,
Noqaland, Ra|.,\thda. Sihr.im, Tanil Nodu,
't elonqana, fnpuru. Llftar Pradesh,
Uttarakhand, und wesL Be^qal)
I,a.forrlnd.tto 

^oa 
Drouldcd btt 3

Ea.t IJT.! c' h""d, q * h, odlf, h",

Timeline exceeding
December, 2022 in
JoLLowins States/ Ws:
DeLhi, Goa. J&K,
Karnataka, Puducherru

18
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e.

f.

c,

d

s

h

t.

m.

b. As per infor'rnation piouid.ed. bg 29 States/UTs - total
tltdste genetated is I5Oa5a,95I TPD of tDhich
94435.378 TPD is processed, which is 62.60/0 of the total

'rtaste 
generated in these St@tesNT. 71772,453a TPD

(7.8U ol the uaste is londfitled qnd the gop in Solid.
wa.ste nanagement i4 29 Stqtes is 45071.771 TPD
which is 29.8"/. oJ the wqste generated in these
States/UTs.

InJonnation on MRF has been prouided for 28 States/ UTs
couering 77o% of ULBS tn these States/ UTs.

Information on Recgcltng fctcilities have been proDided for 22
States,/ UTs couering 39o/o of ULBS in these States/ U'l's

Informatian on Composting faciLities has been prouided for all
29 States/ UTs couering 7O%o of ULB; in these States/ UTs

Informqtion on wtE has been proui.ded Jor 25 out of 29
States/ UTs coveing 1.9yo of ULBS in these St@tes/ U'l's.

Inforntation on RDF has been prouided lor 24 out of 29
States/ Ws covering 12.4ok of ULBS in these States/ U'l's.

lnformation on Bio methanation has been proDidecl for 27 oul
ol 29 States/ U'l's coueing 7. l'/o of ULtss in these States/ Ul's.

Inforrnation on La,l,dlills hos been ptovided in 24 out of
29 Stqtes&Ts colering 18.9o/o of ULB, in the States.

k. Model Town/ Cities haue been identified in 25 States/ U'l's

t. 16 Str::tf,'s / U'l's haue establi.shed enulronmenta] celb

75 States /UTs hdoe std,ld.ardized rates for procurement
o.f sen)ices/equlprnent reqtired Jor solid uraste
management.

]n view of aboue, States/ UTs need to deuelop of ULB rti-se
qction plan for collection, segregation, transportation and
processing of waste and laA doun an appropiate gouernance

frameuork at state and dbtrbt leuels."

12. xxx ..

13. Based on aboue data, the Stat.e-rui^se and citg wLse summarg $ as

follows:

19

498 of 2111 (23%) dumpsites in 25 Stdtes/ UTs haue been
cteqred and Remediation has been initiated in 23'1' (4 96) of the
dumpsites.
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"State-@ise summaru

sl. States
of ttLBs

Quantitg
oJ MSW

generated
(TPD)

Qrantits
oJ MSW

coUected
(rPD)

Q'ja'rtits
of l{sw

(TPD)

Quantits of
MSW

dlsposed ln

lil site (1:PDl

GAP i^
SWM UTs

(TPDI

124 6898 6830 21aO 257 5 4460 5

2 02 67 61 I .5-5 a4

3

Bihor

96 1 178 to70 s89 a 790

1

5

:42 2240.20 2240.20 681 t 559.2 a

Chandiaarh ot 512.6 512.6 104.5 442.3 a

Chhartisqarh

DeLhi

t66 t65A 1650 1650 0 o

7 11038.335 r 1038.335 5262.335 104 5776

Goa t4/

)91(RLBS)

226.67/
3 )7(RLBS)

218.67/

258(RLBS')

196.67/
25g(RLBS)

NlL so/

59(RLBS)

+
I

t0

164 q567 9567 85 t 4.63 1052.37 a

a9 5523 5287 2696 30 2797

1l s1 374 370 370 a a

t2 78 1389.1 t303.52 244 923.7 22).4

t 3. 316 t to85 1A 198 6A 17 1250 30l a

14 93 3472 1261 2502 Nil 970

,
llo

35 t0 48 10_48 111 24.52

16 378 7980 7193 6431 76:)

396 ULB9
) 07 CBs

= 403

24410 23234 203 t9 1626 2465

7 229.)8 t91.19 9.64 50.96 r 64.58

l9 .39 331.49 258.49 163.9 8 159.59

20 Od'sho 114 1951 1951 1569 3a2

21 345 345 71 22.5 262

20

L

1

;

l1

l
I
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22 R,ljasthan 196 6523 6150 2718 GAP 3a05

23 Sikkim 74.7 74.6 12.56 62 032 o

24 Tdmil Nadu 661 13593 13 /85 9787 o

1001)5 TeLangana t42 10403 10403 7968

26. Tripura 20 333.906 317.685 214.063 t2.8918 106.951

27 Uttat Pradesh 65t 1095

28 91 1255.77 t255.77 645.51 Landtrll

Dehradun ond

31A.23

29 West Bengal 125 13709 13356 2896 I 187 9626

21. The data of scwage as per report dated 12.02.2021 filcd by thc

Central Monitoring Committee, headed by Secretary Jal Shakti,

covcrnmcnt oflndia, titled '3'd QUARTERLY REPORT OF THE CENTRAL

MONITORING COMMITTEE (CMC} IN COMPLIANCE OF THE ORDER

DATED 21.O9.2O2O' rn O.A. No. 593/2017, Paryauaran Suraftsha Samiti

& Anr. v. Union of India & Ors. noted in order dated 22.o2.2O2 | is

reproduced below:

" Existing sel1.ro.g e I nfr @strLcture

4a,OO4 MLD ol sewage (frotn urba,! settlements) is being
generq.ted in 37 States/ UTs d d 3O,OO7 MLD co.Pacity of STPS
(1249 nos.) is existing which approximates to about 620/0 ol
seuage genet@t o'?'. Agdi'1,st the existing cd.Po.city, onlg 56"/" ol
the c@pqcitg ls belng utilized. for treatme^t of municiPdl
seutqge. This leaves o gap ol 77,027 MLD in treo.trneftt capd.citg.
'|-he d.etails of seuage genercltion, exl,sting sewage LreatrnetLL cctpQ( iLtJ.

tts utllization and gap thereaf is presented in Table 1.

Table-7: Detqils o! Existing Ser./,loge Infrq,stnacture in the 37
Sto.tes/ U,:s

Gdp in

MLDI

947.35

Existing STP
(capacits in

MLD aftd No.)
State

Sev)qge
Gcneratiol

(tn MLD)

515.85 (4s
S?Ps/

473-77 191r,,)

Capacitg
Utitizatiot
(I^ MLD)

Andhra Pradesh 1463.20

21

t4468 I1446A I 97OS
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2

3 Bihar

Chhattisgarh

Da,,nd , Ditf A'rd Dadrd
Nagar Hatteli

Delhi

E

9

435.53 0 a 435.53

65i.5 )3o 16 STPSI lOO (44vo) 42 L5

600 73. t (3 STPS) 6 (gvo) 326.9

2l_2

3273

17.21 (2 STPS) 6.1 (ss%) aJ_9

271s (3s STPS) 2432 (9O%) 554

11253 78.ss (9 STPst) 29 (37'%) 34_ta

4003 s485 (73 STPS) 2739l78a/a) 5r8

1267 1892 (155 STPS) t 189 (62%)

10
Hi',lachal

Jammu & Ka'sh,,rir

163 5 120 s (6s STPS) 76.8 (64o/.)

82.9 (60%)

43

523 I39 fl5 S"Psl 38.t.08

452

al:156.5

108 (14 STPS) n3% 313 8

2242 (t2s STPS) 1513.5167%) 1114

3)7 t24. t5 (13
SIPs/ 9 ). i2 lrcah) 192

2183.65
618.23 (23

sIPs/ 472.6176%)

4207 (54o,b)

1565.4

9754

115

7747ll42 STPS) 201 I

27 lt sTP) e (3se,) .98

Meghalaga
l.8s f8 sTPs/ 1.82 (98%) 73

68 10 (1 SrP) o 5n

20

?1

22

23

24

Nagata'rd

odisha

443 2s.4 (1 STP) o 18.9

367 9t (5 STPS) 70 176D.4) 276

211t

s6 fs sIPs/ ss (62"4) 32

1628.s (116
STP)

8qot 482.5

155t 999 tgo S'lPs) 694.5 (690/0) 552

25
Sikkim

47.68 t 9.s 17 STPS) 600/a 28

2(t 3673.3 1616 (66 STPS) 919 (s6%) 1320

27 26 t3 884 f3l S?P.sl 735.8 (82vo) 1724_45

2n
Triputa

82.5 8 () sTP) s (375;) 74.5

2.)
Uttatakhand

329.3 s79 (6s STPS) 232.9 1610/a)

t2

13

11

75
Madhga

l6

t7

/a

t9

22
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5540
3370

(106 STPS)

776.32 (47
STPS) + 910
MLD addl

th.augh LKW

Total

2758

4a,oo3.69
3O,OOO.96

(1261 s'tPs)

30 ;)

107 t.6A

55.9"/. 17,O26.58

22. From thc above, it is seen that there was gap in generation and

processing of solid waste to the extent of about 56400 TPD (about 60,0O0

TPD) and legacy waste figure was mentioned at '18.55 crore tones. On thc

issue of liquid waste management, the gap shown was 77,026 labove

2O,000). The data was however found to be not conclusive requiring furthcr

verification. The Tribunal in its order dated 30.11.2021 observed:-

'Lto74,.,.xtx..,............,.....,.xxx.. ..........,.xxx

15, we o.lso find thot the report d,oes not cqpture the eitire
d.dto. a|n,d. cortect tess oJ data is not free lrom doubt. The sorne
need.s to be cross-checked. In porticular, data fot States of
Bihqr, Chh@ttisgarh, Hi',rochal Prad.esh, Sikki',l. and. UT oJ
Chondigqrh, showing zero ga.p needs uerification, The
injonnatlon is not auailoble for all the rnilliorl plus a.nd. Stste
copital cities, as wo,s required in terms oJ ea.rlier ord,ers.
Inlorrno.tio,r need.s to be uerified. particularly with regard to
Aizawl, Kalgan Dombivoli, Nagpur, Nasik, Na,vi Munbdi dnd
Pune where the gq.p is show'r to be zero, uthich does not prima
Iqcie oppear to be correct.

16 & 17. Xxx....,.,...,,.,........,xxx........,.... ..........xxx

18. We a.re of the oieu tha.t hence Jorthwith proceedings in
this matter need. to cooet Solid, glaste Mo,nq.gement dnd Seuage
M@nqgefl.er.t, f,hese issues being crucial and. required to be
monitored bA this Tribunal bg the Hon'ble Suprem€ Court,
Absence of n@nagement of ut@ste results in ad.d,ing to (lir d'ftd
wq.ter pollution ln o, big ua.U. All the legacy waste dump sltes
in the country need. to be remed.iated to red.uce metha^e gos,
lowl srnell and leachate and also to releqse valudble lafld
occupied. bg such sites which carr be used Jor wdste
,nanogement/plantatio'1- or raisi,tg jund.s. Wo.ste collected ,'l.ust
be scientificallg processed ond disposed q.t the earliest in the
interest at hggiene and. public heqlth. It needs to be ensured.
that i,{,stead ol remediating the legqcg wqste sites, the garb@ge
is not shifted to new sites which is n.ot a solution to the
problen. It onlg results in shittiag the problem Jrom one ploce
to the other uithout ang adu@nceme^t of e^oironme^t

23

West Ben,gal
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protection- Whdt is necessary i!, Chat the garbage must be
finallg disposed of and land recla.imed.. The o.uthorities ,nust
move tou)ards zero g@rbage a.t the erld. ol the d.qg bg ert-stlrirtg
that i^stead of gatbage being collected d'rd d.Lnped, it is take^
to destina.tion uhere it is fina(g processed sciettificallg and
appropria-telg, except for reused/recycling oJ such residues as
is possiDte, This is also the mo.'r,dote oI Sr./,q.chh Bhq.rat Missioa,
initidted by the Ce^ttal Gover-^ment. Similarlg, sewqge hds to
be scientificd[g trea.ted. to gioe effect to the man.do.te of water'
(Preventio^ an,d Contiol of Pollutioa) Act, 7974 ifl the interest
of auailabilitg ol cleo.n u)atet i^ rivers and. other waterbodies.
Centtal Govemments p7.ogrd''rrrtes also prouide lor initiatiues
on these subiects. O^ both aspects, co'rlpen'sation regime has
been laid doun which is necessary to enforce the rule ol laut
and for ptotection of e,-olronment and. public he@ath. The
compensatio^ lq.id d.o.an has to be d.ulg collected. and utilized
tor resto'.dtio'a of e^vitonment, bA being kept i^ a separo.te
dcco,Jrat. Accotntabilltg foi the fd.iltres ^eed.s 

to be lixed. bU
uag ol ACRS dnd departrnental cction cs srl.ch ldilures result
ift crirnes rr,ad.er the law of la d. and dannage to public health.
Such lailure is also breoch of Constitutionql obligatiorr to
uphold the RAht b Lile. The cou try is committed. to
su.stainable Deuelopmeftt Goals of prouid.iag clean dir and safe
drinking utater.

19, In uieu) of abooe, cofttituued. fo.llure of Rule oJ La.w must be
remedied i^ ternls ol ma do.te of ord.ers o.f the Hon'ble Supteme
Cottt ift Writ Petitio No. a8a/1996, Almitto, H. Pq.tel Vs. Urrion
of lradirr & Ors. a'n,d Paryauara Sur@ksha vs. Urriorr of Ind.ia,"
folloued bg orders of this TribunoL ft is necessary that Chief
Secreta.,.ies conti^ue the fir,onitorin,g @nd i'ttergct @ith this
Tribunal periodicdlly by video conferencing. Accordinglg, ue
lag doun folloroing furthet schedule for persorr rl apPeard ce
of the chieJ Secrctaties, bg video conferenci^g, tuith the stotus
of cot,4pliance i4 respect of each of the States/Ilfs on the
subject of Solid Wqste Manageme^t a^d. Sewo.ge Man@gement.
The ddtd to be furrished. should cover q.ll categories oJ areas
ift the Stdte - big cities, touns a d uillages,

20- The hearing on e.rch of aboue dates will commence d.t
7O.3O d.n. sho.rp. The Chiel Secretaries mqg not delegdte the
iesponsibilitg. As fdr as possible, theg mag ad.just other wotk
for which lo,r.g ad.uance notice is being given. In cq.se
ad.lustme'at is found dilficult fot qny unforeseen red"son,
tequest Jor chdnge ol d.ate nag be tnailed. by e-tnail at iud.iciol-
ngtfugov.in.

2 l. AIL the Stcltes/ CrcB maA und.ertake process of ueifi.cation of
data dfter hautrlg interaction on uideo conferencing with the concerned
States/ Uts within one month. The Secretaries, Enuironment, Urban
Deuelopment Department and lrrigation Depantment maA a,lso
coordine.te wtth the Member Secret@rbs of State Legal Seruices
Authoities in au State/ Uts in the li.ght of background mentioned tn
paras 3 and.4 aboue for the awareness programmes on the subject."

6 (2O17) 5 SCC 326

24
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Separate orders dated 2E.a,2Ol9' L2.9.2O19, 6.12.2019 a,]d
22.02.2021 or the aubJect of Liquid waste ManagetreDt

23. lssue of liquid waste management was separately dealt with in OA

593/2017 on directions of Hon'ble Supreme Court and in suo motu

proceedings for restoration of 351 identifled polluted river stretches in C)A

673/2018. Vide order dated 28.08.2019, the Tribunal directed that 100%

sewage treatment must be ensured by all local bodies. Vide further ordcr

datcd 06.12.2019 in O.A. No. 673l21la?, thc Tribunal directed that for

failure to commence in-situ rcmcdiation, compensation will be payablc at

the rate of Rs. 5 lakh per month per drain after 3 1 03.2020 and for failurc

to commcnce setting up of S'lPs after 31.03.2020 compensation is to bc

paid at the rate of Rs. 5 lakh per month per STP. For failure to complclc

thc project, compensation has to be paid at thc ratc of Rs. 1O Iakh per S'l'P

per month after 31 .03.2O2 1. Relevant part of the order is quoted beiow:

"47. (i) loool. tteatment o.f seuage mdg be ensured ds
dbected bg chis I?abun'ol oid.e order d.o.ted. 28.08.2019 in
o.A. No. 593/2077 bg 37.o3.2O2O atle@st to the extent of in-
situ ren\ediqtlon (Ind belore the said. d.@te, conmencement
of settlng up ol STPS and. the uork o.f connecting all the
d.rains ond other sources o.f generation ol sewo.ge to the
s?Ps must be ensured. lf this i^. not done , the Local bodies arttl
the concenled departments of the States/ U'l's tu l be liable to puy
compensation as aLreadg directed uide order dated 22.OE.20l9 rtt

the ccLse of iuer Ganqa i.e. Rs. 5 lakhs per month per d,r(tin,
lor deJoult in ln-situ remediation ond Rs. 5 lakhs Per STP
for default in commencement oJ setting up of the STP.

ii. Timeline for completing all steps of action plans including
completion of setting up STPs and their commissioning till
31.O3.2021 in terms of order dated 08.04.2019 in thc present
case will remain as already directed. In default, compcnsation
will be liable to bc paid at the scale laid down in the ordr:r of this
'fribunal dated 22.08.2019 in the case of river Ganga i.c. Rs. lO
lakhs per month per STP."

7 News item published in 'The I Iindu" authorcd by Shri Jacob Koshy 'l itlcd 'Morc rivcr sl rclches
are now critically polluted: CPCB"
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24. Both the matters were disposed of vide order dated,22.02.2O2), wi,lh

a dircction that furthcr monitoring be continued at the levei of the Chicf

Sccrclarics in Statcs and Central Monitoring Committee headed by

Sccretary, Ministry of Jal Shakti at the national level.

Today's hearing ln the presence of Chief Sec.etary, Gujarat to
a3certain compliance status and way forrard

Compliance status in Gujarat preselted

25. Thc prcscntation filcd by the Chief Secretary, Gujarat on 22.O2.2023

shows following data:

SUMMARY OF STATUS

B): Sewage Manageinent

Utilization of treated sewage inQuantily of
scwagc

gcneration in
thc Stalc
in M Ll)

44 t4 8OO MLD

Cap in
gcneration and

Processing
(in TPD)

Quantity of Legacy waste in the Statc
(Tones)

Waste
Processed
(in TPD)

Quantity ol
wastc

generation in
thc Statc

A: SoL4 W4!l! Ivl4neCglq,e !

in 'l'PD

8090 t452
(Unprocessed

waste)

Total 255 lakh MT
Remediated: 142 lakh MT
Unremediated: 1 13 lakh MT
No- ofsites: 165 (14 cleared)
I452 TPD is added per day as
legacy waste

9542

Utilization of
Treatment
capacity
(in MLD)

Current Gap
in trcatment

{in MLD) Agriculture/
Horticulture

purpose

Industrial
purpose

Any other
purposc

Installed
capacity:

4754
Treatment:

3409

I OO5

)6

--.\
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Our analysis, and Directions

26. lt is seen from the data prcsented by the Chief Secretary that therc

still exist gaps in management of solid and tiquid wastc. Such gap has

increased after last consideration. Thus, there is no benefit of considering

mere future promises which have been breached in the past. Current

violations are actionable as damage to the victims as a result of pollution

is irreversible for which accountability cannot be avoided. Entirety of

current solid waste generated is not bcing proccssed which rcquircs

continuing additions being added to the data of legacy waste. Thc Chicf

Secretary, Gujarat submits that there is improved governancc on thc

subject arld further initiatives are planned which will soon result in

bridging the existing gaps in solid ard liquid waste management. He

submits that adequate funds are going to be allocated for the purposc. in

the light of rate of compensation awarded in such cases. Without

commenting of promised improvement in future, on the pattern of

compensation awarded in respect of other States, compensation of Rs.

2lOO crores may be liable to be levied for the past violations Rs. 2OlO

crores for discharge of untrcated sewage, Rs. 8O crores for legacy waste

shown by data and Rs. 10 crores for continuing unproccssed wastc to bc

also factored in as legacy waste till gap is addressed, hopefully soon.

However, in view ofstatement of the Chief Secretary that a sum ofRs. 210O

crores will be voluntarily credited forthwith to a ringfcnced accounl for

being spent within one year to bridge the gaps in wastc management as

per specific action plan, it may not be necessary to direct levy of

compensation on polluter pays principle.

27 . [f necessary, the State may lay down mecharism for raising funds

such as by way of user chargcs by households/contribution of corporatc,

business sectors, commercial cstablishmcnts and the tourists who

)7

2658 



contributc to wastc. liurther steps have to be taken in a mission modc to

comply with MSW Rulcs without further delay.

Solid Waste Managemert

2a. Apart trom collection, scgregation and transportation of wastc,

scientifically handling ofwaste (processing and disposal) as per SWM Rules

2016 is required. Thus, while addressing the issue of bridging the gap in

management of MSW, segregation of the solid waste at source and its

carliest processing ncarcst to thc point of generation with defined

dcstination is jmpcrative. [n particular, adequatc composting/

vermicomposting/bio-methanation centers need to be set up and upgraded

nearest to thc source of generation of wct solid waste, listing people's

involvement. This may also rcquire establishing de-centralized and

ccntralized waste proccssing facilitics. Waste generators can themselves bc

required to process the waste under guidance and handholding by the

Administration, with the assistance of identilied empaneled service

providers and such details may be posted on State's/Center's GeM portal.

This may perhaps reduce planned expenditure.

29. Though as pcr above data solid waste generated in urban areas is

bcing processed through Composting Facilitics (CFs) and Matcrial

Recovery Facilities (MRFS), end users of the compost and the rejects are

not given. If adequate waste processing facilities eist, one can expect that

no further deposition of fresh waste will take place in any ULB site in the

State

30. we note that waste to eners/ plart of 45O TPD is in operation at

Jamnagar and four more plants at Ahmedabad (2), Rajkot (1) and Vadodara

(1) arc under construction. Corporations and other Municipalities (156)

28
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need to provide required waste processing and utilization facilities with

proper recycling/reuse of rejects to remedy the situation.

31. ln case of rural waste, management of waste has to bc cnsurcd for

all 18346 villages. Community compost pits as proposed numbering 15725

need to be properly maintained and compost produced as per standards

and fully utilized.

32. Legacy waste sites are said to be 165 which must be maintained frec

from fires and other hazards till remediation. Safety of workers engaged

should be ensured. Such sites may be fenced with row of trees or wall, as

may be viable, for aesthetics, preventing foul smell and safety. Provisions

of Schedule-l of the SWM Rules, 2016 may be strictly followcd. Watcr

quality in the vicinity of legacy wastc dump sites may be periodically

monitored. If any contamination is found, remedial action may be takcn.

Environmental safety aspects associated with legacy waste dump sites be

complied with as specified in Schedule I of MSw Rules, 2016.

33. The data shows that out of 255 lakh MT of legacy waste, 142 lakh

MT has been remediated leaving I l3 lakh MT is yet to be remedied. On one

ofsuch sites at pir@no, Ahmedabad, we obsewe that out of84 acres ofland

38 acres has been reclaimcd by clearing 76 out of 125 lakh MT of wastc.

24.88 lakh MT of rejects (which arc rcported to bc inert) have bccn uscd

for landfill and in building developmcnl"al projects like riverfront and

Gandhi Ashram redevelopmcnt etc. Furthcr, waste having som(: czrlorific

value like plastics - with potential for use as Refused Derived Fucl (RD!')

have been used in industries like cement production etc. The State may

need to have strates/ on these aspects for all legacy waste sites.

29
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34. Dump sites in operation as well as the legacy waste dump sites

occupy huge area ofvaluable public lands. They remain source ofair, water

and Iand pollution rcsulting in damage to environment and public health-

They emit intolerable smell and cause hazardous and unsafe environment

for inhabitants in the vicinity. Their life is hell which is denial of their

constitutional and human rights. In terms of money also, huge loss is

caused to public health and environment. This situation is not acceptable

in a civilized society governed by rule of law. For victims of situation, there

is no governancc. In recent order ofthe Tribunal dated 18.08.2022 in RA

No.21/2022 in OA No. 286/2022, two scientific studies on the subject of

extent of environmcntal damage have been referred to. These arc

reproduced below:

...Legac!J uaste dumpsites are seious thre@t to pvblic health
dnd aLso source of generation of greenhouse ga^ses. The Tibundl
considered the issue of quantification of loss to enuironment bg legacA
ua.ste dump.sites inter alia in OA 514/2018 and OA 519/2019.
Orders passed shoLD that as per expert studies, los.s /or such failure,
due to release of pollutants in air atmosphere, relea^se of leachate into
ground / surface water and. soil, due to pollution from the tandrtU site,
ddmage cost a^ssociated with climate change due to ca.rbon di-oxide
and methane, damo4e caused due ta aesthetics loss, pnce
depreciation due to disamenitg cost efc., is huge ntnntng in hundreds
of crores. Some of the orders showing thi.s are quoted beLow:

Ord.er d.ated 23.O3.2O2O in O.A. No. 519/2019

18 Wc mag obserue that noa compliaftce of ruLes relatinq to
uasta disposal results in ddmage to Lhe enuironment
end publtc health- AnlJ failure needs to b.: oisited uith
.-r.ss.:.s.srn.,rul and recouery of compensation for such
damaqe from the persons responslble for such failure- A
studg wo's recentlg got coid.ucted, bg CPICB, und.er
ord.ers o! this Tfiburlal requiri^g such a studg bg a
joint Cot mittee conprising CPCB, NEERI and. IIT,
Delhi about the monetary cost of d,q.mq,ge caused
to the enuitonment o^ occou t ol existence ol
legacy wo.ste d.unp site at Gurgqon (Bandheuta,di)
uide order d.o.ted O5.O3,2O19 i^ O.A. No. 514/201A.
The repo.t ol the CPCB Jiled on 73.O2.2O2O is tho.t
damage on a.ccot.r t o! the said.legacg waste dump
site rras Rs. 148.46 crore, on o.ccou,t of d.amage to
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the (rir qu@litg, soi, qnd wqter qualitg, climote
chqrlge qnd diso.lrrenitg (aesthetic). The damaqe ha^s

been assessed in terms of tmpact on health due to
release oJ pollutonts in air atmosphere, release of
Leachate into ground / surfoce water and soil, due to
pollution from the land.rt.U stte, damqge cost associate.l
uith climate change due to ca.rbon di oxide and
methane, damage caused. due to aesthetics loss, price
depreciation due to disamenttA cost etc.

19 Thus, monetary cost of euery legacA dump site is
expected to be huge depending upon thc Location,
quantitg and qualitg of u)aste and. area couered. its
proximitg to water bodA/ stream and humen ltubttcttion
etc. NeedLess to saA that there is huge .]lrst for norr
compliance of prouistons relating to u)aste managemeri
- Solrd os well a-s Li4uid. Loss to the enuironment an(7
publi. health is t 1kiftg place not onlA on account of deLag
in clearing legacg uasLe but aLso lor not complging uith
other prouisions of the Rules resulting in huge gap in
generation and procesr;ing ofuaste. It mag be necessarl|
to d.etermine such cost lor delaA in clearing legacg tuaste
at euery dump site as well a.s for deLag in compLlling aith
other rules and failure to treat seuage and recouer the
same from the persons responsible for aclion in thc
m@tter. Lct the Committee comprising CPCB, NEERI
6t IIf Dehi c@rry out sim,ilor studg q,s mentioned
l^ Pq.ta 78 qbooe to @ssess the qrnount of d@rnage
to enaironment on atccount oJ d.ump sites i^ Delhi
withia tuo months."

Order dated 29.O7.2O21 in O.A. No. Sl9/2OL9

"6. AccordingLg, status report dated 28.O1.2O21 has been
fiLed bg the CPCB as follows:-

42.O Action To.ke't :-

In compliance of Po.ra 79 o! aforesa.id Eon'ble NCT'S
Ord.er,.loint committee campising of follouting members has
been formed:

Dr. S. K. Goual, Chief Scientist and Head, NDlrRl
Delhi Zonal Center
Dr. G .V .Ramanna, Professor, Deportment. of
Ciuit Engg., IIT-Delhi
Ms D. Sinha, DH- UPC-II, CPCB
Mr. P. Agarwa| Scientist D, CPCB

Report on '?ssessment of amount oJ danage to
e^vironme[t on qcco4rtt of d.umpsites i^ Delhi" as
prepared bA Joint committee is placed at Alnexure-A.
Amount of Damage to Lnuironment due to three
dumpsites of Delhi to be leuied on Municipal Corporations
of Dethi is gioen in the follouing table:
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S. .lvo. Na,?^e o:f Mu^icipo.l
Corporation

Nd'?re of
D,lr'trpsite

Darnd.ge Cost
4SSeSS€d,
(R1lpees)

l NDMC (North
Municipal Corp.)

Delhi Bhdls0a 1.55.9 Crorc

2 Ial)MC qaa^st

Municipal Corp.)
Delhi Ghazipur 142.5 Crore

3 Okhla 151.1CroreSDMC (SouthDelhiMunicipdl
Corp.)

7. Repod of inspection conducted bA the joint Committee
compri.sing of the CrcB, NEERI a.nd IIT Delhi is rtbd uith
follou)ing summary and conctusian:

"5.O SUMMARY & CONCLUSION :

Hon ble NG'l in OA No. 519/2019 constituted
a Committee comprbing of CPCB, NDERI & Ifl'
Delhi lo as.sessment of damage to enuironment
due of dump sites in Delhi utthin two months.

ii. Baseline information was collected bV
Committee through Questionnaire sent to three
concerned Municipal Corporation.s (MCs). As
per the inforrnation prouicied bA the MCs, bio
mining i-s being carried out at olL three sites.
Howeuer, o,bout 60A ol r/Jq,ste ho,s been bio-
retned.iated. at the three sltes. Further,
fresh wa-ste is being dumped at all three
dumpsites-

iii. PotentiaL sources ol air pollution at the sites
include handling of fresh waste, Bto mining
of leoacy waste, Methane dnd other Green
House ga-ses from the Dumpsite,
transportation of fresh waste & screened
fractions, Odour & Fire accidents. Potentictl
sources of water pollution at the sites
includ.es Leachdte which is being generated
at all the three dumpsites

iu. Air Pollution control measures taken at site
includes mainlg includes sprinkling of
uater. It hr/.s been infonned. bg the
authorities that smog guns are being
procured for control of air pollution. No
concrete ,rae@sures for leachate
collection a d. tteatmer.t houe being
takertr at the threc dumpsites. Leachate
is partiq.llg belng reci"curq.ted. lot

t.
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stabilization ol wqste a.,td. the
temailing is being discharged. into
nearbg surface toqter drains. Actual
d.etails regarding quantitg of leachote
used/ discharged not prouided. bg the
conceraed authorities

u. Concentration o/ ?DS, 
"SS, 

COD & BOD in
Leachate exceeds the stipulated norms at all
the three dumpsites. ConcentraLion of LIeaog
metals is within the stipulated norms uith
the exception of ledd which hos m.LrgiftallA
exceeded the permissible limits at Ghazipur.
Assessmenl of Ambient Air, Surface &
Ground Water qualitg is based on monitoring
data of CPCB for the past three Aears. Zorle
of impact ha,s been consiclered to be 5 km
and [nformation related to monitorcd
stations located u,ithin and belond lhis
rad.ius has been compiLed and analgsed- lrt
addition, informatton provided bll Delhi
Pollution ControL Committee regar.litlq
ground uater monitoring has bcen t.']k(.n
into consideration-

vii. As per air quo.litg mo,litorln.g d.ata,
PMio & PlW25 concentra.tions exceed.ed.
the prescribed ualues at all rnonitored.
stotions upto 5 km distance & begond
from the Dumpsite sites. SO2 & N1/.:,
concentrations are wiLhin the prescribed
ualues at all monitored .starion-s- Benzene
h(rs exceeded the stipulated. lir,.ited. dt
one sto,tion a^d NOx ho's exceed.ed the
permissible limit at 7 tnonitored
st@tlons.

uiii. As pet the uater quo.llty ,noflitorlng
data, co'tce,ttr(Ition oalue oJ Arsenic,
Chromlum, Copper, Chlot'id,e, ?DS,
Fluorid,e, Cad,mium q d. Iroft exceeded.
the pertnisslble limits at specified.
loc@tions ol Surfoce &, crou^d. water
locations. Eesides COD was detected. q.t
seueral st@tions nonitored.. As heaull
metals (except iron) concentratton in
leo.chate wqs wtthtn specified norms antT
Chloride and TDS were eithin the
permissible drinking uater ltiits (lllS
I O5O0) at most starion.s monitorcd, Jurthcr
analgsis uas d,one in terms of COD &, Fc
concentration leuels and follottttrtg ure lh<:
obseruations:

High letel of COD & Fe reported in
Ground. tadter at d.ll three sites in
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Grou d. uater which mqg be due to
ledchate lrom the d.unpsite
Verg Hlgh level of COD, Chloride,
IDs, TSS, Turbiditg reported in
surface uater bod.g lBh.rls,,a lake)
located toithi'r a rqdius of o-1 km
Jrom Bhalswa site, which tnag be
due to leachate fron the dumpsite
High COD v(Iltles reported, in
surfdce wqter bodg (Sanjag La.ke)
locdted at a distance of 3-S km from
Ghazipur site. ouring to the d,istaice
from the site, @ctu(Il i''rpoct d.ue to
d,l,,trpslte ca'l be confirmed based on
the hgdrogeologg of the regio^ old
co,trt.r',trino,t tro.nsport modelling
Fluctudtiftg ttend. in I/o^ & COD
corrceratrd.tio^ in ground. u)ater
obseroed roithilrr 5 ktn radius q.t the
thtee sites. overall increqse in lron
and. coD levels observed uith
inctease i^ d.istance Jrom the
d.utnpsites, in,dicating, margital
ir'[pa.ct on ground water qualitg due
to dumpsite within s ktlt d.istance
from d,urnpsite
Gro'r d. water outside s ktn radius
hqve reported, hlgher oalue of COD &
Fe th@ft st@tions located within 5
km rod.ius, lnd.icatlng rrrininal
ir'ap.rct of d.ut psite on ground water
quality, Local jo,ctors dre
contiib,lti'4g in deterioratioi i^
udter quo.litg d.t these stctioas
As seuerq.l sources ol wo.ter pollutlon
iracludiltg open d.raias observed in
these "egio s, @ct,l.ol l',trpdct of the
local so'arces as utell as tho.t of the
d.u,,trpslte co.n be confirrned based on
the hgd,rogeologg o! the region aftd
co,ntdmina t tTansport modelliag

There are cunentlA 37 Continuous Air
Qualitg monitortng locations in Dethi, of
which 1O are located. uJithin a d.i-stance oJ 5
km Jrom the dumpsites.

Rdnge in uariation in PM2.5 & PM 1O, NOx
&, Benzene concentration leuels utithin 5
km ouerlaps the range obserued for
stations located at dtstance greater than 5
km from dumpsites. Fluctuating trend is
obserued in NOx / Ben",ene concentration
Leuels ui.s-a-uis d.istance from the
dump site.
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XL Seueral Local factors such as drairts, road
dust, uehicuLar pollution, C&D woste eLc.

also contribute towards air & LDater
pollution in the rcgion.
As per anaLAsis of atr ond water qualttA
carried out, deteriorcltion in enuironmental
qualitg cannot be attributed dircctlA to the
uorious acttuities happcning dl the
dumpsites. As furthet d.etailed
investigo.tion,s are required to cssess
o.ctuql impsct ol the dumpsite related
dctivities oL the enuironrne^t (@ir,
tu@ter & soil qualitg), interim cost of
dsmqge to environmelt ls bqsed on
the Envlronmental Compensq,tion to
be leoied. lor uiolotio^ of Solid. wo.ste
llaiagemelt R|.aes, 2076. Cost of
d.amo.ge to enui'o'rr,Ie^t ho.s been
calculqted bosed. on the Enuironrnent@l
Compe![s(rtio'a to be levled Jor oiolqtion
o! Solid Wa.ste Mqnqgenent Rules o,nd
hqs been cssessed qs Rs.-I55.9 Crore
(for Bholsua), Rs. 742,5 Crore [for
chazipur) and Rs. 757.7 crore lfor
Okhlo,.

xit. Source apportianment studbs are required to
@ssess the actual impact of air pollution
sources at dumpsite on air qualitg ift the
region.

xiii. Detailed hg d.rog eologtcal inve stigations and
contdinment trclnspart modelling is required
to ossess the impdct of dumpsites on
surface / ground udter."

35

B. As shown aboue, in O.A. No. 514/2018, damdge to the
environment luas asse-s-sed at Rs. 148.46 crores Jor Air Jnllution,
Water poLLution, Soil poLlution, Cllmatic (GIIG emissionsl and
Aesthetics ha.s been taken into consitlerdtion in the report and domalte
cost to enuironment i.s estimated at Rs 148.46 crores. 'lhe report h(].s

follouing conclusio ns :.-

u7. Rcswlts & Cortclusio't
The report focuses on identifuing and estimating
monetarg losses (in 20 19 Rupees) on the enuironment due
to the operation of Bandhwari municipal dumpsite. 'fhe
damage was assessed with a constderation that therc is
no major polluttng industries existing in nearbg uicinitg
other than the dumpsite. The studA estimates a total
tncurred. damage of about I 148.46 Crorc due to
externalittes from Bandhwari dumpsite. 'fhe br<:<tkup is
shown in Table 22. The costfor damages includes driuers
of extetnalities like greenhouse gas emission.s, ai,'
pollution, LDater pollution, soil polLution and aesthettc
Ioss.
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Table 22: Break Up of MonetarA Estimation of Damages
(reported in 20 19 ualues)

Eftoironment Estimated Damage Cost in
I]\IR

Air

Water

Soil

2AOO

7,OO0Climatic (for last 5 gears)

Aesthetic 4,946

Total 14,446

*Sorl u@iue is not considered in totdl, to duoid double-counting, as it
bo.sed on total quantum of heaL,A metaL from Leachate which is
consid.ered in water as uell.

The ualuation of damages is done for greenhouse gas
emi.s.sion.s using social cost of carbon approach
recommended bA USEPA. The sociaL cost of carbon is
indirect measure of loss in economg due to emtssion of COt
and is contibuting bg 73ok of total damage due to
tsandhutari municipal dumpsite. Air potlulion damages are
t'Lot ualued os the emissions hardly breach the Limits and
the area in which emissions are higher, no population
exposure is there. Further, the leachate contamindted
ground.wqter and soil damages are ualued using cost
transfer method ond Extern report ualuetions.
Grou.nd.water sample analgsis shows |eq.d. and nickel
exceedtng the BIS standards at sampting tocations near the
dumpsite. Groundwater beneath the dumpsite showed high
contamination due to heauA metals such as Cr, Cu, Pb &
Ni. PhAsiochemical characteristics such as BOD, COa SS,
N, P of the treated leachate shoued higher concentration
and haue contributed to half of the total damage cost in
uater enuironment. The leachate is ualued for the
damages which it can cause due to contamination of soil
and u)ater. The damages to u)dter are consid.ered as
ouerall damages. The total quantum of heavA metals due
to leachate is f*ed and is used. for ualuation for both soil
and u.)ater, houtever, higher d-amages are seen for water
and hence considered in total. Aesthettc losses due to
dumpsite are valued using hedonic pricing method. GHG
emi.s.sions are a part and parcel of ang dumpsite. If
proper control svstems are kept in place these emissions
can be controlled and mag be utiLized as uell and hence
maximum damages can be auerted. Leachate atso shouLd
be controlled and treated scientificallA ."
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Use of rccl,almed land occupicd by legacy seste sitea

35. As already mentioned earlier, legacy waste dump sites have resulted

in huge damage to the environment and population in the vicinily of such

dump sites who have sulTered in safety, health and comfort. For

compensating them for such damage, one third of land occupied by legacy

dump sites (on reclamation) needs to be reserved for dense lorcst and in

the process of afforestation, Campa Funds can be utilized in accordance

with the provisions of Compensatory Afforestation Fund Managcment and

Planning Authority Act, 20 16 (CAMPA Act). Onc third of reclaimcd land out

of the said dump site necds to be reservcd for intcgratcd wastc

management facilities. Remaining one third can be uscd for any othcr

purpose, consistent with the above purposes, including a part of it being

utilized for monetizing, if funding is required for tackling the legacy wastc.

Irgacy waste clearalce has to be in minimum further time as l;rid down

statutory timelines have already expired and serious damage is taking

place. It may be noted that remediation of legacy sites may be one time

affair and such situations should not arise in future. Bio-remediation

followed by bio-mining has to be executed in accordancc with thc

Guidelines/SoP laid down by CPCBs and the rcsidues/rejects arising out

of such processes are to be propcrly utilizcd and managed with wcll-defincd

destinations. Having regard to the fact that signilicant quantity of rcjcds

is generated out of biomining processes, CPCB in consultation with othcr

concerned agencies, including some of the States PCBS and Municipal

Corporations may work out environmentally safe methods/options for

their use. It may elaborate para 4.3 of its guidelines and issue operative

directions particularly for such cities having signif,rcant quantities of legacy

3 https://mpcb. mizora m.gov. in/u ploads/attach m€ ntsl6eT c154a449to2ao7 rb5 34c7cf89a a telpase s 207 su id e lin es

f or disposal-of'leSacy-waste.pdf
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wastc. Once rcmediation is done at one site, repeated tendering may be

avoidcd and instcad standardized ratcs be worked out for the execution of

similar rcmcdiation to same time or such exccution be donc

Departmentally. Use for land to be reclaimed be declared in advance so

that further steps can be taken in that direction- This is in line with order

of this Tribunal dated 11.10.2022inOANo.3OO/2022, Inre: News item

pubtAhed in Neus 18 dated 26.04.2022 titled 'Delhi: Ma.ssiue Ftre at

BhaLsua Dump Yard, Fourth ?'hLs Year; 13 Fire Tenders on Spot". Relevant

part thcrcof is quotcd below:-

37. Restoration me.tsures will include scientific disposal of the
accumulated g@rbage as per statutory Rules and environmental r.onr.s,
Jire control and mittgation mea-sures, cotatruction of boundary wall/ bio

fencing by trecs and shrubs/ afforestation, plantation, Leachate
treatmen.t facilitg. Course of action planned. and executed at other
placese where legacA waste dumpsites dre reported to haue been
remedioted may also be studied. Cround Water Authoitg mag examine
the extent of leachate Jlou into the ground u)ater on uhich remedial
action maA be taken.

38. It i^s to be ensured that cunent Luaste i,s not added to legacA uaste
dumpsites. After collection, tlTe same be tdken to the destination such as
lntegrated Waste Management FocilitA or stand alone Wdste
Man@gement Facilities such as Composting Centres, C&D Waste Centres
and RDF Units, wuste to Energg Units, Cement Factories, Roed
Construction and rt ing up identiJied low Lging areas, o.s per nonns.'l'his
requires careful pldnning and execution uJith the inuoluement of senior
Ieuel olJicers instead of leauing the ta-sk to juniar offixers a.s appears to
be curentlg happenirLg. Precautions in light of report of the Committee
headed by .lustice S.P. Garg, retired. Judge, Delhi HQh Court need to be
taken forthwith. To control fouL smelL qnd improue aesthettcs, tuiing oJ
Landfill sites must be done forthwith either in the form of a boundary
walLs u-'ith necessara entra and eit ga.tes or fencing bA plantations of dt
lea.st three rows of native fo.st grouing and tall natiue trees requiring
minimum Luater in the peiphery of tandfilt sites a.s well as compLgtng
utth other criteia for d.eue\opment of facilities at such siles follouing the
proui.sions under the Schedule I of MSW Rutes, 20 16. A clear action plan
wtth defined course of action needs to be drau.tn up after brain storming
and studAing the remediation processes adopted dt other places.
Consequences of ouershooting timeline against identirted
offi.cers/ seruice prouiders mag be specifted and. enforced. The Commtttee
mag consider undeftaking ubtts b appropiate sites.

" such as Indore and Ahm(:dabad
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39. One of the crucial ltnks in management of remedtation work bq,sed
on bio-mining and bio-remediation i.s the utilization and disposal of
rejects like inert, RDF, stabilbed bto-earth. Segregated fractinns and
components whbh are in high quantitg be safely uttlized and disposed.
BuLk users of RDF, three waste to energA projects should utilize the RDF
and if required enhance their cqpacttA without compromlsing
enuironmental norm,s @nd public safetA.

40. To compensate the affected cttizens of the area, the authorities are
und.er obLbation to deuelop den-se forest tn qt Least on one third of the
land occupied bg the dumpsite, after the sites are cleored. One third can
be utilized for setting up Integrated Waste Management Facilities or
other like infro.structure. The remoining one-third can be utiliz-ed fot enA
other purpose, including raising of funds consi.stent with enuironment
concerns wtthout allectirLg the use of the two-third, as earlier mentionecl.
The authoities mau explore setting up a tourbm and recreationdl centre
with the inuolDement of an appropiate agencg on PPP or Hgbricl AnnuitlJ
Model or other mechanism .so that inuestment is made which is <tlktutecl
to be recouered from the touri.sts vbttirLg such centres. Creation of an
qppropiate uater bodg mag be considered a.s part of such recreational
centre. Possibilitg of setting up qn Interpretation Centres et all the three
sttes to facilitate study for creating aw@reness for the citizens mo.A q.Lso

be con-sirTered-

41 . CommunitA inuoluement including the Wetfare 
^.s.socrotion.s,Educational Instiattions, VoLunteers, corporo.tes, chaitabte and other

social organi,sations and indiui.duaLs may be explored. Such inuolucment
mag be explored for plantation driues a,lso, There is also need. Lo

strengthen the Control Room and set up Grteuqnce Redressal Mechantsm
accessible to the citizens to extend immediate help tn emergencies within
a month."

36. Thus, execution plan relating to management of municipal solid

waste for both Urban and Rural areas may include setting up of ncw

facilities and augrnentation ofexisting wastc processing plants (ccntralizcd

and decentralized) for un-processed waste. Bio-remediation/bio-mining

process need to be executed as per CPCB guidelines and thc stabilizcd

organic waste from biomining as well as from compost plants need to

comply with laid down specifications. Other material recovercd during

such processes be put to use through authorized dealers/ handlers /users

instead of unorganized disposal. Further, instead of creating more

dumping sites for waste generated on day-to-day basis, waste processing

plants already set up be fully utilized so that no further lcgacy wastc is

generated. Simultaneously, plastic waste and construction and dcmolition

l9
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waste processing plants be also set up ensuring that bio-medical,

hazardous and E-waste are not co-mingled and treated with solid waste.

Il may bc worthwhile to take into consideration guidelines on thc subjcct

issued by the Ministry of Urban Development, Gol titled "Waste to Wealth"

on 2.1O.2O17 under Swachh Bharat Mission,l0

Sewe{e Maregcmert

37. The data presented shows gap of about 1005 MLD in generation and

trcatment of sewage. Appropriate treatment of such waste has to be

undertaken cnsuring that no fccal contamina-nts are discharged into water

streams/ponds/rivers or in coastal or estuarine areas. The STPs set up so

far need to be properly operated and to remain compliant with the

standards.'Ircated sewage nccds to be utilized for secondary purposes.

Immediate efforts need to be madc for ensuring connectivity with STPS

havinB treatment capacity of 4754 MLD.

38. Gap in generation and treatment and utilisation of sewage has to be

bridged. Compliance status of laid down stardards at the outlets of STPS

has to bc ensured. Timeline for the establishing requisite treatment

systcms in terms of judgment of Hbn'ble Supreme Court in Paryauaran

SuraLsha us. Union of India, supta has long expired, spccdy further action

has to be cnsured.

39. As already noted and also obscrvcd in thc judgement of the Honblc

Supreme Court in Paryavaran Surakhsha, supra, quoted earlier, the

mattcr falls in 11th and 12'h Schedules to the Constitution. It is

constitutional responsibility of the State and the Local Bodies to provide

pollution free environment and to arrange necessary funds from

r0 htto:/ /cDhcco.sov.in /uoload /5ab 6dc40O I 2Was!eroWealth2Oct.Ddf
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contributors or others. Being part ofright to tife, which is also basic human

right and absolute liability of the State, lack oI funds or othcr rcsourccs

such as land (sites for waste managemcnt) cannot be plca to dcny such

right. Such resources have to be found by the State by its policies and

according due priority to the subject. Further, while there may be no

objection to any central funds being availed, the State cannot avoid its

responsibility or delay its discharge on that pretext. Free ship or other

policies involving State resources cannot takc priority over basic nced for

hygiene and pollution free environment.

40. Sewage can be processed by cost-effective methods at least at several

identified locations with least expenses. Dccentralizcd and thc

prefabricated/modula-r treatment plants can be explored, apart from

imposing condition of ZLD otr industries, Group Housing Sociclies ctc.

Reduced load can be processed partly with the help of water using

commercial establishments requiring water for their processes enforcing

consent conditions in CTEs and CTOS whereby State's financial burden

can be reduced.

41. [n this context, the draft Notification of MoEF&CC datcd

25.02.202211 etc. and the relevant part of thc draJt Notification in contcxt

of sewage and solid waste maragemcnt is reproduccd below:

cxxx .......................,.,......,xxx..... .......xxx
C. Ifiq,nagernent o! seuage/waste wo.ter, Reuse and recycle of
treq,ted. uasteurater by d.ual plum.bing sgstern

10. Dual Plumbing SAstem shalL be implemenled onc for
supplging fresh water for drinking, cooking and bathinq ctc. and
another for suppLy oJ treated water for Jlushirlg.

1 1. OnlA treated tu<tter sh<tll be used for Jlushing.

tlhttp //www.india€nvironmentoortal.ors.io/liles/filelBuildins%20Construction%2OEnvironment%20f!9,{ui.tlon:l
2O2O22-odf
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12. ln no case, seu)age or untreated u)aste u)ater generated
uithin the project area shall be di,scharged through storrn water
drains or othenDise into water bodies nor di.scharged/ injected.
into the qround uater ba ana mode.

13. Subject to Cl@use (3)of this notific@tion, the prqject authoity
mag opt or auail to common off-site treatment facilitg , as

feasible, for treatment uith reuse & recycle of corresponding
quantitg of treated uater through the dual plumbing sAstem for
flushing ond other non-potable u-se.

A. Fot projects with built lp area of 5,OoO sq. mtrs, to
2O,OOO sq. mtrs. -

i. In areas where there i-s no municipal seuage network,

tt. Either Onsite Sewage Treatment Srstems Luith

capacttll to tteat 1 OOok u.)a,ste water mdlJ be
installed Luith dpproprlate tertiary treatment
srstem with disinfection for bta.ck & greg wateL
Such treated water should be used with dual
plumbing system for Jlushing and other non-potabte
L{Se;

OR

b. In case of usage of septic tank, onlA black water
shalL be dbcharged in the septtc tank. Greg wqter
maA be treated through natural treqtment s7stems
or other secondary treatment as fea.sib\e- Such
treated woter should be used uith clual plumbing
sAstem for Jlushing @nd. other non-potable use;

The excess treated water should con-fom to the
general discharge noflns of CPCB/ MoEF&CC.

ii. In areas u)here there Ls municipal sewage network

a. Either Onsite Seu.;age Treatment SUstems Lrith
capacitA to treat 1 OOok wa.ste water maA be
tnstalled uith appropriote tertiary tre@tment

sAstem b'ith disinfection for black & greA water.
Such treoted Luater should be used with dual
plumbing sgstem for Jlushing and other non-potable
use;

OR
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b. The project authoritA maA opt to di.scharge only
btack water in such municipal seuage network
subject to aDailabilitA of trunk sewer line. For th]-s

purpose, two separate pipeltne network ofte for
black water discharge and other for collection of
greg water shail be instdlled.. GreA water maA be

treated through natural treatment sAstems or other
secondary treatment as fea.slble. Such treated
uater should be u,sed ulith dual pLumbing system

for Jlushing and other non-potable use;

B. Fot proJects inuolvirtg built-up qre@ of 2O,OOO sq. ,nts.
or mofe -

14. Subject to Ctquse (3) of this notifir:@tion, Onsite Seuage
Treatment PLant uith cqpacitA to treat I OOo% waste uater
generated within the project area thlough tertiary treatment
sh6,Ll be trstalled. Tfeated" ua,ste uJater shall be reused on site

for Land.scape, JTushing, HVAC, fire-fighting, qnd other end uses.

15. The o{lequacA of the Seuage Treatment PLant (STP) shall be
cerffied bg an independent expert and. a report ln this regard
shc'll be submitted to the authoriz,ed agencg.

16. Di.scharge o;f excess treated. wastewcTter outside the
premises, after treatment in STP, should meet the di,scharge
standard.s a.s notifi.ed bA CPCB/ M1EF&CC from time to time.

17- Wq,stewo.ter dnd treated uater quantifi.cation sgstem
throuqh meterino/ sub-meteing shall be in-stalled.

18. Studge from the onsite sewage treatment shall be coLLected,

conueged ond disposed o-s per the Central Pubtic Health and
Enuironmental Engineertng Organbation (CPHEEO) Manual,
Mini-stry of Housing and Urban Affair, on Sewerage and Seu.tagle
'l'reatment Sgstems.

19. Where Common Sewage Treotment Plan facility has beerL

auailed, it shatl be en-sured thdt treated waste u.tater is rt:cgcLed

back to respectiue building for reuse.

D. Solid. Wa.ste Management

20. Subject to CLause (3) of this notification, onsiLe soLid unste
management facilttg shoutd be deueLoped and a formal
contrqch)al anangerLent shaLl be ensured wtth authoriz,ed
recgclers/ concerned municipal agencg for di.sposal of aLl non
biadegradable waste.
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21 . Subiect to CLause (3) of thi-s notification, uhere there is no
altentate arangement for di^sposal of biodegrodable utaste,
Organic LDo,ste composter/ Vermbulture pit with q minimum
coeacitA of 1.O kg/15? sqm. of built up area/ dag shall be
installed & operated."

MaintainiDg sourcet of clean water (riveE, storm eater draiaa and
water bodies - lakea, vetlandr etc.l fr.c from treated or untreatcd
sewage, channelizing treated aesage for lron potable purpoBes

42. We also find that sanctity and significance of natural storm water

drains needs to be maintained. Storm water drains, if left unpolluted, can

bc source of drinking water for humans, birds, animals or aquatic life and

dischargc of sewagc or even treated water which is not of standard of

drinking water, seriously affects such drinking ivatcr rcsource advcrscly

affccting thcir health. 1'hey are not to scrvc as sewagc carrier. The Tribunal

has comprehensively dealt with this issue on O3.Oa.2O22 in OA No.

1OO2/2OlA, Abhisht Kusum Gupta us. State of Uttar Pradesh & Ors. Thus,

in the Statc, rivers, streams, ponds and lates should be maintained for

their pristine quaiity.

43. Efforts are also required on utilization of treated sewage such as by

establishments like malls, industrial estates, automobile establishments,

powcr plants. playppounds, railways, bus stalds, local bodies, universities

ctc. to save potablc water for drinking. The treated sewage can be utilized

for industrial/ agricu ltura l/ ot hcr non drinking uses like washing railway

wagons/yards, buses, roads, water sprinkling and several such models

reportedly cxist12. The State may contemplate with prospective plan to

103
https: / /www.anincws.in / news / national/ scneral rews/surat qenerating massive revenue-bv

" hLtpqirlla{,a.Lw.Lqdjaae]lDlqs!. 1:ci!ies /chcnnai / 2019/ iul/ 3 1 / chennaiindustrics-to
now usq-trcated-sewat{c-water-20 I 1 837.html
b1lp,!rTl,imesoiindia.indiatimcs.com/cit!'/surat/surat water reuse-model eoes-

sellinq trcated water-to-industries2020 l2 1 705 1 1 27l
https: /l qryachhindia. ndtv-co
river tqli:to-industries-544 1 I /
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utilize trcatcd sewage extensively rather than discharging into natural

water courses which are very precious.

44. As already observed, there is need for planning to prevcnt sewage

(treated or untreated) entering the potable water resources. Instead, the

same is to be suitably treated and channelized for non-potable purposes -

agriculture, industria.l or others. By way of illustration, we may refer to

certain models which can be considered at appropriate locations.'I'he same

have been mentioned in order of this Tribunal dated 11.10.2022 in M.A.

No. 43/2022 in OA No. 4l /2O2O, Pushpendra Kumar us. NagarpanchagaL

Kad.qura & Ors. , as follows :

"5. In thi,s regard. we haue dralun thetr qttention to SeecheLDal
Mod.elr:t, Kannal Technologg of sewage treatment and zero clischarge
and manual on sewerclge and sewage treatment sAstems 2Al3
(chapterT), issued bg the Centtal Public Heatth & DnuironmenlQl
Engtneering Orqanisation (CPHEEO), MinistrA of Urban DeueLopmen|
Gol, whtch prouide for inexpensiue and simple methods of treatment
of waste water, its utilization for trrigation and other secondarg
purposes. 'fhe said. modeLs are brieJTg descibed as folktws:

Seechewal Mod.el

Prouid.es for use of tleated wa,ste uater for inigation in
order to con-sen)e preciaus surface fresh unter and
ground watel. The process inuolDes po'ssing wa^ste
water through four uell for cLeaning the uaste wQter and
thereafter use of such treated u.)ater for irrigation. 'l'he

process can be undertaken bg communities through
collectiue approach-

Kqraal Technologg OJ Seaqge Tredtmelt & zero
Discharge.

httDs:/ / m.timeso ia-com / citv/ahmedabad / amc-offcrs-rc43 /kl rreated-rvastcwa
industrics/amp how / a7169850.cms https:/ / theprint.in /india / eovernanse,l rr3Spr4:1 :

httDs: / /www.business- ndard.com/content/Dress-releases arli/ s-1st-and larecst DDD-

2020-l 2102250084 I l.html
httDs: / /mDcb.eov.in/sites/ ult / fi l.s /focus area-rcDorts

httI):/ /cDheeo.cov .in / uDload /uoloadfi les/fi les/cnsinee ring chaDtcrT.odf

d

1r httos://www.crvilsdailv.com/news/seech odel-of-wastewater-manaoemenU

documents/NMC %26 KTPS success story 28052019.pdf
https://cpcb.nic.in/succcss-sto es/upload/I50l156301.pdf
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lnuolDes grouing trees/ plants on idges uith one meter
Luide and 50 cm height and irrigated bg treated efJTuent
in {urrow- 'l'he tech\ique utili.z,es e\tire bio mo^ss prese,nt
in Da-ste uater and prouides nutient to soil and pldnLs-
IIA thi,s method forest plants/ trees can be groun uhich
can be used for fireuood and timber. Bg thi.s technique
no chance of pathogeq heauA met@Ls or organic
compound.s enter the food chain. Tree species Like
Ducahlptus, Leucaena can be grou.tn.

Centrdl Pvblic Health &, Enoironme^tdl Engineerir.g
Org a.nasa.tio^ (CPHE EO)

Manual on Seuterage and Sewage Tleatment Systems -
2013 (Chapter 7)

ProDides Daious cd.se studits of uttli.z,ation of treated
seuaqe and ifs reuse as cooling water tn power pldnL
in airport, in petroleum refinery, fi,sh culture (like at
Mud.iali, Kolkata), road washtngs, ground cooLing,
boilers and also in agrbulture. ln agicuLh,Lre the
suitabilitA of treated sewage i.s dependent upon soil,
salt tolerance oJ the crop, tnt@ke of mtnerals and
climate conditions. Seuoge conforming to specified
norrns can be applied to selected species of food crops
into soil bA strip, ba.sin or furrou irrigation. Sprinkler
irigatton could be used with treated seudge. During
raing and non irrtgating seasons, the tleated sewage
can be held in lagoons or und.ertaktng irigation in
additional land/utaste land including resorting to
arti|icial recharge of gfound. water."

We have also comc across and low cost options for sewage/sullage

trcatmcnt for less population at village Sultanpur and Village, Kurak Jagir

in l)istrict Karnal. Thcsc grey water management projects based on waste

stabilization and system havc bccn executed under Swachh Bharat

Mission Gramin and MG NREGA. These systems are designed for intakc of

wastc water Iess than I O0 KLD allowing waste to stabile and using wet flow

of ponds for irrigation. Such models may help for medium and small towns

and the Rural areas as substitute for high cost technolos/. Central Public

llealth and Environment Engineering Organization (CPHEEO), Ministry of

llousing and Urban Affairs dealt with the matter in its instructions titled
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'Municipal Used Water Treatment Technologr for Medium and Small

Towns"la in September 2022.

45. Restoration measures with respect to sewage management nced to

include identification of sites for setting up of sewage treatment and

utilization systems, upgrading systems/operations of existing sewage

treatment facilities to ensure utilization of their full capacities, ensuring

compliance of standards, including those of fecal coliform and setting up

of proper fecal sewage and sludge management in rural areas. STPs need

to have co-treatment facilities of scptage rather than having isolatcd

FSTPS. Guidelines of SBM - U 2.0 may be referrcd to in this rcspcct. For

urbar areas, SBM-U 2.0 provides co-treatmcut offecal sludge at S'l'l'js with

sewage for which exclusive funding provisions are madc under ringfenccd

accounts.

Utillration of already ret up STPs

46. we find that while STPS of 4754 MLD capacity are available, only

3409 MLD is being treated out of 44 I4 MLD bcing generated. Furl hcr, STI)S

of 133 MLD installed capacity be made compliant with thc prcscribcd

standards. This aspect needs to be looked into on continuous basis by a

centralised mcchanism which may bc set up within a month.

47. Sewage trcatment facilities adopted in terms of septic Lank/soak

pit/FSTP particularly for rural areas and villages may be revicwcd in vicw

of health, hygiene and the guidelines of MoUD.

Need to cottaider change in approach for administrative processes

11 https: / / sbmurban.orq/ storaqe/app/ media/ rr-final siqncd.pdf
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4U. We havc suggcsted change in approach in realizing that remedial

action cannot wait for indefinite period nor loose ended time lines withoul

ac(:ountability can be a solulion. Responsibility of the Slate is to have

comprehensive time bound plan with tied up resources to control pollution

which is its absolute Liability. If there is deficit in budgetary allocations, it

is for the State alone to have suitable planning by reducing cost or

augmenting resources. People must be involved in the problem by

appropriatc awaiencss and strategies to encourage public participation

and contribution. At the cost ofrepetition, health issues cannot be deferred

to long futurc. Long future dates breach of which has taken place

frcqucntly in thc past without accountability is not a convincing solution.

It is poor substitute for compliance within laid down timelines for long past.

'l'his approach may project lack of concern or not realizing the grim ground

situation crying for emergent remedial measures on priority. There is no

time for leisure, reflected in timelines proposed for bridging the

acknowledgcd gaps.

49. It is the mindset and determination to act in a mission mode which

can producc rcsults.

50. Thus, it may be nccessary to brain storm with availablc experts and

other stake holders in thc State at different levels, evolvc models for both

solid and sewagc managemcnt which can be fast replicaled, initiatc special

campaigns with community/media involvement in the larger interest of

protecting environment and public health with determination for prompt

action. Such brain storming sessions may enable capacity enhancement of

thc regulators and the processes. Campaigns and community involvement

may result in reducing the financial and administrative load on the

administration. The Chief Secretary may also entrust responsibility to
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Senior Secretaries to monitor waste managemcnt for cstablishmcnts

governed by non-municipal entities'

51. Compliance of environmental norms on the subject of waste

management has to be on high on priority. It is high time that the State

realizes its duty to law and to citizens and adopts further monitoring at its

own level.

52. While reviewing the progress in formulation and imPlementation of

District Environment Plan (DEP), as per Articles 243 w and othcr

provisions of the Constitution read with 1 lth and l2th Schcdulc, vide ordcr

dated 17.01.2023 in O.A No. 360/201A, Shree Noth Shama us. Union of

India & O/s., the Tribunal noted that in the State of Gujarat District

Environment Plans have been prepared for all the 33 Districts which arc

to be duly implemented by the District Magistrates through District Lcvcl

Committees. Waste management is major component of the said plans for

all the towns and villages. The operative part of the order is reproduccd

below:-

"13. We haue considered tlrc reports. We are satisJied that Jurther
action needs to be taken bU the concerned States/ U'l s in the lillht ol'
obseruations and. recommendations in the aboue report. It is uell

sta!n,d.a,rd.s in the country - q,ir, water and. land i^ the interest
of public he@lth a\d ira the light o.f constltutio^al godl .t^d
m(rrada.te. This is not possible @itho./t plan ing, Plo'!-,ring
should be at q.ll leuels - Districts, st4tes 4s well o.s nationol,
fhis hcs to be part ol ongoing exercise Jor discharge of st@te's
co stltutional obligatio for prooid.lng pollution free
enoitonment qnd protection of ns,Cural environfiental
resotttces under public trust doctrine in the light of applicoble
sta'tutory regime and earlier ord,ers of the Tribunal, The
District E,trvi,.on,me,1.t pla^s must co'ttai'r all relevant ddtd o^
dilferent themqtic subjects, coueri^g eqch citg, tou^ a1d
uillage, with identilied gaps in compliances qnd set out plan
for reitedial o.ction in meoslaro}le terms with requisite
budgetary support to neet estirnated cost. It must prooid.e for
grievonce red.ressal mechanjs,'l with review at highet levels.
This ca'r be basis for planning dt higher leuel a'Id olso ena,ble

',troraitorilag 
ond meq,s1lre''te^t ol ptogress tDith reference to
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baseline datd. On that basis there cqn be fuither policg making
and plonning. O^e of the steps is to id.entw uul,tero,ble d.istricts
utith respect to specific enoiroatnental issues like sond mining,
i,ad'astl"id.l poll,atio't, stofte ctushets/brick kilas and mining,
ground water depletion etc. so qs to giue due (rtte,-tioft to
monitor them. The plon's may prooide for auarding
appreciatio^ to best/ mod.el d.istrictslareos which may be the'r
replicated. at other places, Plans rnag also prouid.e lor taking
on board. civil societu and. creq.ting qwareness through
ed,.jc.rtio'ial, socidl o.nd chdlitable institutiozs, i'rcl'l.d.ing i^
coordirtdtion with Legal Seruices Authotities. The District
Plans as o^ 31st Decer bet of the gear m,/st be finaliaed uith
respect to rena.ining 98 districts expeditiouslg, pteferablg
tDithirl three ''ro'rths. CPCB mag follotD up with co'tcer,.ed
States. Progress in lmplementattoft of the pla,r be placed on
uebsite by 37st Jdnuary euery gear. Likewise, State
Enuironnent Plan, td.ki^g into dccou,lt Dlstrict Enoironme'rt
Pld s or d^g other reletdnt d.dta mdg be fiftdlized, bg 2gth
February euery gedr a'1d plo.ced on respectit e Std.te uebsites.
The CPCB mag thereofter in coord.ination with any other
Ministry or authoritg prepare a consolidated plan based. on
State E,aviro'l rae'atal Pla'rs by 3lst March e0ery gear q^d. place
the sa!,tre on its tl.]ebsite. Consolid.ated national plan may also
be filed. ulith the Registrat' cenetq.l of this fribunal bA April 30
elery gedr. IJ found tuecess.rry, the same be placed for
consideration before the Bench. Let District, St@te and. Nation.al
E'a.uiro'rrtae[tal plo.ns be prepared qn,d updated. accordiaglg o^
continuous bqsis on,t,]@llg- Subject to srrch pl@ s being
consideted as and when necessqry on,d ang grieva\ce being
sepdratelg considered., the dpplicdtio'r is disposed. of."

53. In order to facilitate expeditious execution of sewage arld solid waste

managcment projccts, the Chief Secrctary may consider suitablc

oricntation/interaction programmes for District Magistrates or other

conccrned officers to improve environmental governance.

Adhering to the timelines

54. Since the issue has been pending since long and there are adverse

effects of continuing delay on environment arrd public health, it cannot be

a matter of satisfaction that some steps are tal<en till the entirety of the

problem is tackled on war footing. Planning has to be to resolve the problem

without any further delay, in shortest possible time. Whatever timeline is

laid down, it should not be breached. If breached, adverse consequenccs
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for such failures must follow on the designated accountable oflicers instcad

of loose-ended processes.

Communlty involveEeEt

55. Another important subject is community involvement not only for

IEC activities but also for plarning and execution of wastc managcmcnt

activities. Welfare associations, corporates, religious, educational and

charitable institutions can play their role. The District Environmcnt Plans

must have authentic and updated database which can bc hclpful for policy

making and execution of projects. Regularly monitor of bridging of gaps in

sewage and solid waste management in districts is required by thc Chief

Secretary through a suitable nodal officer, preferably of the rank of

Additional Chief Secretal/. Status of sewage and solid waste managemcnt

with respect to each city, town and village be placed on State's portal and

be made part of District environment Plan. This may be done in ncxt two

months.

Further obaervatiors to explore lmplemeltation mech.tdsm

56. In thc light of above obscrvations, it appcars thal thcr. is nt:txl lbr

paradigm shift in handling of thc situation. 'Ihe nagging problcm of waslc

management stares the administration in the face and remains unrcsolvcd

to the detriment of environment and public health. First changc rcquired

is to set up a centralized single window mecharisE for plarniog,

capacity building and mordtoring of wa6te manageEerrt at the State

level. Of course, Iocal authorities have to do thcir duty and stockt.rking at

the district levels may continuc but subjcct to supcrvision and r:onlrol of

such mechanism. It should be headed by atr ollicer of the rank of

Additlonal Chief Secretary wlth repreaentatlon from concerned

departments - Urbau Developnelrt, Rural DevelopEent, Environment
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alrd Forest, Agriculture, Water Rcaources, Fiahcries and Itldustries.

Thc mcchanism should be working on fulltimc basis. Its functions should

includc preparing a comprehensivc blue p nt, periodic review of progress

in bridging the gaps in sewage and solid waste management and

establishing, continuous interaction with the stakeholders, including

experts and institutions, concerned departments, community members

and all other stakeholders. 'l'here must be a continuous training

programme for thosc involved in exccution of waste management projects.

In this rcgard rcference is madc to recent order of the Tribunal datcd

23.01.2023 in M.A. No. 9A/2022 in OA No. laO/2027, Mukul Kumar us.

Stete of Uttar Pradesh & Ors. It was held that training must be planned for

probationers and in service officcrs, particularly thosc who havc to serve

?rs l)istrict Magistratcs to implement DEPS including sewage and solid

wastc management. The operative part of the order is reproduced belorv:

"17. The Trtbunal noted that while DEPs haue been prepared and
uploaded. on uebsites in about 64O out of 738 di.sticts (about 9O%|
execution thereof remains a challenge. There are huge gaps in
compltance of environmental nor7r.s to the d.etriment of enuironment
and public health. Distict Magistrates haue to prouide leadership on
the subject at grassroot leueL. We are not sure whether the subject i^s

parL o-f troining imparted in dcademies for probationers and in house
ofJicers such tts LBS Nationel AcademA of Admini-stration, Mussoorie,
IPA, NeL' Delhi dnd oLher State Academies. It mag be desirabLe that
need for such trdining i^s considered. Nation@l JudiciaL Ac@demA at
Bhopal has incLuded the subject a-s pafl of its training to judicial
olJicers. On that pattern, with such further mod.ificati.ons as found
necessary, sgtlabus of Admini-stratiue I'raining Inshtutes maA need
to include the subiect. We request the Secretary, D1PT, GoI and Chief
Secretaries of dll States/ UTs to consider thi,s aspect in coordtnatton
with the Directols of the Academies in question. Such training
programs may include not onlA academic drscus-sion but also
undertaking rteld uisits to places u.there successful enuironmental
compliance models exist- Infdct such training mau be required in
l)olice Acad.emies/ Pubhc Prosecutors also. ln the Jirst tnstance,
training mag be imparted to all exbting Di,strtct Magi-strates and
thereafter to others uho mag haue potential to unrk as District
Magi-strates or other positions uhere theg maV haue to deaL uith such
tssues,

18. Let the Secretary, DIPT, Gol and Chtef Secretaries of all
States/ Ws consider the issue and file their respectiue action tdken
reporLs with the thbunaL within tuo months bA e mail at judiciaL-
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ftgt{@ou.in prekrabla in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF. CMC maA continue its
monitoiw and liLe its further report of compltance s,@las as o4
31.03.2023 bg April 15, 2023 by e mail @t judicial-ngt@gou.in
preferabtg in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF."

Service Providers

57. Best practices be evolved and followed for selecting service providers

and simplifring procedures for lxing terms ofengagement. Mechanism be

considered to engage service providers by due diligent proccss who may

execute work relating to solid and sewage management simultancously

throughout the State - all districts, cities and towns. Selection of scrvice

providers may be done taking into account of his past performalcc and

number of projects ard capacity to handle successfully. Thcre is also need

for evolving key indicators and its monitoring by indcpendcnt

Social/Environmental Agencies about functioning of STP and solid waste

management programs.

58. "lntegrated Solid waste Management for local Gove.nmcnts a

practical guide"ls brought out by Asian Dcvelopment Bank publishcd in

2017 details out solid waste managemcnt, planning and scgregation of

waste categories, waste collection methods, waste processing, wastc to

enerry arrd diversion land hll development, operation and its managcmcnt

of landfill and also including contract issues by involving public private

partnership. The document has been prepared based on the expcricncc

and the practices followed in several Asian Countries. The State of Gujarzrt

may look into and consider this report to harrdle solid waste gcneralcd,

pa-rticularly the cost effective technologies mentioned in the report.

r! https: / /www.adb.orgl sitcs/ default/ files/ institutional document/324 I 0I / rool-kit-solid
waste management.pdf
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Ileed for complialce of statutory dutlcs by specllied authorities under
SWM Rules and monitorlng by ![MCG and MoUD for centrally
a6sisted/sponsored schemee

59. Under the Solid Waste Management Rules, 2016, statutory

authorities for various actions have been specifled. Under Rule 5, a

Ccntral Monitoring Committcc (CMC) is to be constitutcd headed by the

Sccrctary, MoEF&CC with representation from Ministries of Urban

l)cvelopmcnt, Rural Dcvelopmcnt, Chemicals and Fertilizcrs, Agriculture,

CPCB, Statc PCBS/PCCS, Urban and Rural Development Departmcnts,

L]rban l.ocal Bodies and To'.^,ns from thc of the Statcs, FICCI, CII and

sr-lbject experts. The CMC is to meet once in a year.

The Ministry of Urban Development has to coordinate with the

States/ UTs uader Rule 6 for periodic review and formulation of National

l)olicy and strategics arrd taking other measures. Under Rule 7, the

l)cpartment of l.'ertilizers, Ministry of Chemical and Fertilizers have to

providc market deveiopment assistance for compost and promote

markcting of such compost. Under Rule 8, Ministry of Agriculture has to

t:volve rncchanjsm for utilization of compost. Under Rule 9, Ministry of

I)owcr has to dccidc compu)sory purchase and tariff issucs. Under Rule

10, Ministry of Ncw and Renewablc Dner$/ Sources has to facilitatc

infrastructure creation and provide for subsidy. Under Rule 11, the

concerned Secretaries of Urban Development have to prepare State Policy

.rnd Management strategies and the Town Planning Department has to

ensure setting up waste processing and disposal facilities and take other

cnumcratcd actions. Under RuIe 12, the District Magistrates havc to

identii/ suitable lands and review performance of local bodies. Under Rule

13, the Secretaries of Panchayats have also to perform similar dutics.

Under Rule 14, CPCB is to coordinate with State PCBS and formulate
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standards of ground water, ambient air quality, noise, etc. Under rule 15,

local authorities have to prepare solid waste management plans, collection

of waste and coordination with the other stakeholders for cnumeratcd

steps- Utrder Rule 16, the SPCBs/PCCs have to enforce thc rules and

monitor compliances. Ulder Rule 17, there are duties of private bodies,

including the manufacturers to be monitored by the State Bodies. The

timelilrea are provided in Rule 22 for various steps. Last timcline of 5

years from the Rules expires on 7 .4.2021. There is also provision for audit

and submitting ofannual report ulrder Rule 24. Since therc has bccn largt:

scale non-compliances of thc said rules, all the conccrned authorities need

to review the progress and perform their responsibilit), in accordancc with

law. The MoEF&CC has to finalty monitor compliance, as alrcady

mentioned.

60. Based on interaction with 26 States/UTs cxtensivcly on thc issuc of

solid and sewage waste management, we are of the view that Central

Ministries and Departments need to facilitate States/UTs to effectively

execute centrally sponsored projects. This will include utilization of waste

for defined purposes involving components of central funding. Some such

aspects include (i) utilisation of installed STPS are tully utilized rcmaining

unutilised due to lack of connectivity which can be overseen by MoUD.

Utilization for treated sewage should be taken as an integral part of the

sewage treatment planning with STPs. (ii) looking into applicability of

standards for scwage keatment in Urban and Rural areas, considcring tho

usage of trcated sewage arrd mode of disposal under the Watcr {l'rcvcntion

arrd Control of Pollution) Act. 1974. This can be done by MoUD, MoEF&CC

and CPCB under the coordination of MoUD; (iii) maximizing use of treated

sewage and the compost made out of municipal solid waste as full or partial

substitute of fertilizer and ultimately reviewing subsidy issue which may
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bc donc undcrjoint coordination ofMoUD and Ministry of Agriculture and

Ministry of Chemical and Fcrtilizer (iv) process of setting up of waste to

ener$/ projccts as pcr applicability in cities and towns with specified

technologies and ensuring compliance with environmental norms by

Ministry of l)ower and Ministry of Non-Ilenewal Ener$/ (MNRE). We have

already cleared that such projects may be kept out of the scope of

environmental clearances but tating due care based on siting and

prevcnting human health damages (v) specific directions on management

of r(jects out of biomining processes of legacy waste to avoid haphazard

disposal/dumping by CPCB and MoEF&CC.

61. ln view of continuing huge gap in solid and liquid waste generation

and trcatmcnt, it is high time that Ministry of Housing arld Urban

Dcvclopmcnt (MoUD) and National Mission for Cleai Ganga (NMCG) who

have programmes like Swachh Bharat Mission (SBM - Urban 2.0)t6,

AMRUT 2.0r7, Swachh Bharat Mission (Grameen)18 and River Cleaning,

appropriately monitor compliance of waste management norms by

concerned States/UTs and tal<e remedial action on their part. Central

Funding and Statc budgetary provisious need to be adequzltely allocated

and apportioncd keeping in view of environment compcnsation which is

based on the restoration work estimate. While $anting/distrursing funds

to States/UTs, execution mcchanism for centralized tendering at the State

level to overcome delays at each city/town level may be considered. This

may facilitate timely utilization of tunds. MoEF&CC and CPCB may

continuc monitoring as per MSW Rules and the U/ater Act. MoUD and

NMCC may also note the gaps reported by the States and UTs in solid and

i6 hrt os: //sbmurban ore/storaae/aoolmcdra/pdl/swachh-bharar-2.odl
" https: / / moh ua.sov. in / upload / uploadfiles / files / AMRuT-Ooerational cuidelines.pdf
rs h(lps: / /ialshakti-ddws.sov.in /sites/default /fi Ies/sbm pb:lLtcaridelines updared 0.pdf
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liquid waste management. MoUD may further consider to rcndcr propcr

finalcial and tcchnical support to States and UTs ald also kccping in view

of Environment Compensation (EC) either dirccted by thc 'l'ribunal or

States having given statements to ringfenced EC at their own lcvcl.

Couclusion

62. we hope iu the light of iltetaction with the Chief Secretary, the

State ofGujarat will take further measures in the matter by innovative

approach alrd striugent moBitoring, e[auring that 255 lakh MT of

legacy waste aa well a8 1452 TPD ofunproces8ed waste and 1OOS MLD

liquid waste generation and treatment are bridged at the ea.liest,

ahorteli[g the proposed timelinea, adopting alteurative/ iDterirn

Eeaaures to the extetrt and whereyer foulrd viable. Restorali()n plans

need to be exccuted at the carlicst simultancously in all distri('ls/cirics/

towns/ villages in a time bound manner without further delay with well

laid monitoring mechanism at State and District level. District Magistrates

must take ownership for monitoring of sewage and solid waste

management and regularly providing report to Chief Secretary on monlhly

basis and overall compliancc bc ensured by Chief Secrct.rry for which

regular meetings be conducted.

63. As alrcady observed, it will also be open to the State to plan raising

of requisite funds from gencrators/contribul.ors of waste or by any other

legal means.

64. In our recent order dated O1.O9.2O22 in O.A No. 606/2018 (in

respect of State of West Bengal), considering scale of compensation

adopted in earlier cases including in oA No. 1OO2/2Ola, AbhLsht Kusum

Gupta us. State of Uttar Pradesh & Ors., compensation was dctcrrnined aar,

Rs. 2 Crore per MLD for untrcated ljquid wastc and in OA No.2a6/2022
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for unproccssed lcgacy wastc compensation was fixed @ Rs. 3OO per MT to

be utilizcd for restoration mcasures, including preventing discharge of

untrcatcd sewage and solid wastc treatment/processing facilities, as per

appropriate mechanism for planning and execution that may be evoh,ed,

within three months. Operative part ofthe said order is reproduced below:-

"Conclusion about quantum of conpensation

49. In the light of eboue am1 consideing damclge to the recipient
enuironment, LUe hold that apart from ensuing contpliance at the
eorliest, compensotion has to be paid b!,j the State for pe^.t
oiolations- 'l he amourlL of compensation Ls fued Qi. Rs. 2 crore per
MI-D (at uhich retc .ompensation ha.s been leL)ied against Noida
and l),lB in OA No. IOA2/2018. AbhLsht Kusum Cupta us. State oF
Uttar l)radesh & Ors, referred to in para 48 oboue for detaiLed
rcasons tnentioncd lherein)- As noted earlier, gap in generation
and. treq.tment in West Benga,l, as per d,ata furnished. is
1490 MLD. Thus, urd.er this head, liabilitg of the Sto,te oJ
West Bengal ls to pog cott{pensq.tio't of Rs. 2980 crores,
rounded ofl to Rs. 3OOO crore i^ view ol contin,ui'1,g dama.ge.
Fot tailure to ptocess solid qr4ste, 

'r'tpflocessed. 
legqcg r./,o,ste

beitug 7.2O crore MT, cornpe^sation is assessed (4 Rs. 3OO
per MT (at which approximate r@te compens(ltiort h@s been
auarded. in OA ,Yo. 2A6/2022 aga.i,tst Municipal
Corporation, Lud,hid'l.a, for the reaso'rs given therein,I This
t,,orks out to Rs. 356 cro?e but ad.d.iag 134 crote jor
continuing ad.ditio^ of unprocessed utqste (.t') 13469,19 TPD,
the total a'mourtrt is rounded. olJ to Rs. 5OO crore. Thus, fin,o.l
o-mou t of compe,rsatio'l uid.er the tuo head.s (solid d,td
llquid. ,I,aste) ls cssessed at Rs, 35OO crores.thlch mag be
deposited bg the sta.te of West Bengal in a sepd.ro.te ring-
lelced account wlthln tuto months, to be operated. as per
directiois ol the Chiel Secretdry and t/tilised. .for restoration
measures, irtcLndinq preuenting di^scharge of LtnLredted see^age
ett(l solid waste trcottnent/ processing facilities, as per appropriate
mcchani^sm for pLannlng dnd execution that may be .,uolued, uithin
three months. If uiolations continve, liabilitA to patl additioaal
compensation mdu haue to bc considered- CompLiatrce will be the
responsibili.tu of tha Chief Secretarg."

Reasona for not levlrlag compensation on State of Gujarat

65. The Chief Secretary, Gujarat fairly accepts that there is gap of about

1OO5 MLD in sewagc generation and treatment and legacy waste of 255

Lakh MT as well as 1452 "lPD of unprocessed waste. In normal

circumstanccs, the State would be liable to pay compensation of about Rs.
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2lO0 crore at thc scalc of compensation hxed in othcr Statcs. Howcvor, it

is stated that amount of Rs. 21OO crores will be crcdited to a separatt ring

fenced account within a month for the purposc to utilizc for scwagc and

solid waste management under the supervision of Chief Secretary.

66. In view of the above, we refrain from levying EC on thc Statc of

Gujarat for time being. Ring-fenced account may be kept as 'non- lapsable'

tund.

Directions for further follow up

67. In view of above, we sum up directions as under:

Amount of Rs. 2 100 crores be credited to a separatc ring-fcnccd
account within a month for utilizing for sewagc and solid wastc
management under the supervision ofChiefSecretary {paras 26
& 6s).

The State may work out stratery to utilise rejects (inerts, IiDF,
etc.) arising out of biomining of legacy waste for proper
channclization within onc month (para 33).

l1_

]ll. Community compost pits (15725) be properly maintained,
ensuring that compost produced is fully utilized (para 3l ).

CPCB in consultation with some of the States Pcils and
Municipal Corporations may work out environmcntally saie
methods/options for their use within one month (para 35).

Plastic wastc and construction aIrd demolition wastc proccssing
plants be set up ensuring that bio-medical, hazardous and Fl

waste are not co-mingled and treated with solid wastc (para 36).

Immediate efforts be made for ensuring connectivity with STI'S
having treatment capacity of 4754 MLD (para 37).

The issues relating to compliance of STPS with standards and
utilization of treated sewage be monitored and looked into by
centralised mechanism at State level (para 46).

Chief Secretary may immediately set up orientation prograrnme
on regular basis at appropriate institutional level to deal wilh
environmental issues (para 53),

MoUD may review utilisation of capacities of S'l'Ps established
and utilisation of treated scwage (para 60).

vii.

viii.

ix.
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MoUD with MoEF&CC and CPCB may look into applicability of
standards for STPs based on mode of disposal (para 60).

MoUD with Ministry of Agriculture and Ministry of Chemical
and Fertilizer may maximDe use of treated sewage and the
compost and reviewing subsidy policy (para 60).

Ministry of Powcr and Ministry of Non-Renewal Energ/ (MNRE)
may hasten the process of setting up ofwaste to enerry projects
and lay down rolling plan (para 60).

xtlt CPCB and MoEF&CC may specifically issue directions on
management of rejects out of biomining processes of legacy
waste to avoid haphazard disposal/dumping (para 60).

Chief Secrctary may sct up a centralized single window
mcchanism for planning, capacity building and monitoring of
wastc managcment at thc State level (para 56) and;

Statc levcl Monitoring Mechanism be set up under Chief
Secretary and District level Monitoring Mechanism under
District Magistrate for monthly review starting from 1st March,
2023 lpara 62]|.

68. Further, six monthly progress reports with veriflable progress may

bc lik:d by thc Chief Sccretary with a copy to the Registrar Gcneral of this

'l'ribunal by c mail at iudicial-nstfa)qov.in preferably in the form of

scarchable PDF/OCR Support PDF and not in the form of Imagc PDF.

Copics thercof may be furnished to the NMCC, MoUD, CPHEEO (MoUD)

and CPCB and also be placed on the website of the State Government.

A copy of this order be forwarded for compliance to the Chief

Secretary, Gujarat, Secretary, Ministry of Housing arld Urban

Ilevelopment, MoEF&CC, Gol, Ministry of Power and Ministry of Non

Rcnewal Ener$/, National Mission for Clean Garga, CPCB, Sccretary,

Ministry of Chemicals and Fertilizers, Gol, Ministry of Agriculture, Gol,

CPHItItO of MotrD, Gol by e-mail.

On report being filed with the Registrar General of this Tribunal, the

same may be placed before the Bench, if found necessary.

x

xlt
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If any grievancc survivcs, it will bc opcn to the aggrievcd parlics to

take further remedies as per law.

Adarsh Kumar Gocl. CP

Sudhir Agarwal, JM

Prol A. Senthil Vcl, EM

February 23, 2023
Original Application No. 6O6120'l 8

2692 


